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the Rehabilitation Ministry to the
vote of the House.

The cut motions were negatived.

Mr. Deputy-Speaker: Now, ¢ will
put the Demands to the vote of the
House

The question is:

“That the respective sums not
exreeding the amounts shown in
the third column of the order
paper in respect of Demands Nos.
85, 86, 87 and 133 be granted to
the President to completel the
sums necessary to defray the
chargeg that will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the House are
reproduced below.—Ed. of P.P.]

DemaND No. 85—MINISTRY OF
REHABILITATION

“That a sum not exceeding
Rs. 18,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1955, in respect
of ‘Ministry of Rehabilitation’.”

DEMAND No. 86—EXPENDITURE ON
DISPLACED PERSONS

“That a sum not exceeding
Rs. 9,38,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Expenditure on Displaced
Persons’.”

DeEmMAND No. 87-—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY oOF
REHABILITATION

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Miscellaneous Expenditure
under the Ministry of Rehabilita-
tion’.”

DeMAND No. 133—CariTAL OUTLAY oF
THE MINISTRY OF REHABILITATION

“That a sum not exceeding
Rs. 3,73,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

PRESENTATION OF FIFrTH REPORT

Shri Altekar (North Satara): I beg
to present the Fifth Report of the
Committee on Private Members' Bills
and Resolutions.

DEMANDS* FOR GRANTS—contd.

Mr. Deputy-Speaker: The House
will now take up the Demands for
Grants for the Ministry of Labour.
I will place the Demands formally
before the House.

DemMAND No. 65——MINISTRY OF LABOUR

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 28,809,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Ministry of Labour'.”

DEMAND NO. 66—CHIEF INSPECTOR OF
MiNEs

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 8,73,000 be granted to the

*Moved with the previous sanction ofthe President.
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Chief Inspector of Mines'.”

Demanp No. 67—MiscELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,97,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Labour’.”

DEmMaND No. 68—EMPLOYMENT Ex-
CHANGES AND RESETTLEMENT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,18,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Employment Exchanges and
Resettlement’.”

DemMaND No. 69—Civi. DEFENCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Civil Defence’.”

DeEMAND No. 130—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 1,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1955, in respect
of ‘Capital Outlay of the Ministry
of Labour’.”

Members and Leaders of groups will
hand over the numbers of the cut
motions which they select to the
Secretary. The usual time-limit for
speeches will be observed.

A correct labour policy

Shri Tushar Chatterjea (Seram-
pore): I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Delay in implementation of the
Minimum Wages Legislation

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Proper minimum and living wages for
labour

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Retrenchment

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Trade Union rights of labour

Shri Tushar Chatterjea: I beg to
move:
“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Right of labour to get bonus from the
employer
Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministrv of Labour’ be
reduced by Rs. 100.”
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Comprehensive legislation to settle
industrial disputes

Shri Nambiar (Mayuram): I beg to
move:

“That the demand under the
head ‘Ministry of Labour' be
reduced by Rs. 100.”

Obligatory recognition by employers of
registered trade unions

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Ratification and adoption of I.L.O.
conventions and recommendations

Shri T. B. Vittal Rao (Khammam):
I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Occupational Diseases

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Labour Appellate Tribunal
Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Launching of productivity studies
without improving the working
conditions,

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Unsatisfactory service conditions of
Insurance employees

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”
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Equal minimum wages for men and
women labour

Shrimati Renu Chakravarity: I beg
to move:

“That the demand under the
head ‘Ministry of Labour' be
reduced by Rs. 100.”

Large-scale retrenchment of women
workers

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Maternity benefits

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Lack of labour welfare schemes under
each Ministry

Shri B. 8. Murthy (Eluru): I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Quick and satisfactory settlement of
industrial disputes

Shri B. 8. Murthy: I beg to move:

“That the demand wunder the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Neglect of the agricultural labour
Shri B. 8. Murthy: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Working conditions of the agricultural
labour

Shri B. S. Murthy: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”
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Implementation of the Conciliation
Proceedings of 1951 in the mineral
concerns of Chavara

Shri N. Sreekantan Nair (Quilon-
cum-Mavelikkara): I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Inefficiency in tackling industrial
disputes
Shri N. Sreekantan Nair: I beg to
move:
“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Enforcement by law of the basic
minimum wages

Shri N. Sreekantan Nair: I beg to
move:
“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Enforcement of the Minimum Wages
Act in the Tea Industry in Duars
area, West Bengal

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Unsatisfactory treatment to the
Dhanbad Colliery workers

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Fatal accidents in coal mines

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Chief Inspector of Mines’ be
reduced by Rs. 100.”

Housing for coal mines and gold mines
employees
Shri T B. Vittal Rao: I beg ‘o move:

“That the demand under the
head ‘Miscellaneous Departments
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and Expenditure wunder the
Ministry of Labour’ be reduced by
Rs. 100.”

Indifferent treatment of patients in
Dhanbad Hospital

Shri T. B. Vittal Rao: I beg to move::

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Labour’ be reduced by
Rs. 100.”

Investment of Labour Welfare Fund in-
deposits

Shri Ramachandra Reddf (Nellore)::
I beg to move:

“That the demand under the
head ‘Miscellaneous Departments.
and Expenditure under the
Ministry of Labour’ be reduced by
Rs. 100.”

Distribution of the cultivable but:
unoccupied Government land to the:
landless

Shri Ramachandra Reddi: I beg to:
move:

“That the demand under the
head ‘Miscellaneous Departments.
and Expenditure under the:
Ministry of Labour’ be reduced by
Rs. 100.”

Delay in the Report by the Shiv Rao-
Committee

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Employment Exchanges and
Resettlement’ be reduced by Rs.
100.”

Shall we sit till 7.30 today?

Mr. Deputy-Speaker: No, no. T
will apply the guillotine at 7. If both
the hon. Ministers, junior and senior,
intend to take part, between them I
will divide one hour and ten minutes.
The rest of the time will be allotted
for speeches by hon. Members. I will'
allow 15 minutes each—not more than
15 minutes.
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Shri T. B. Vittal Rao: The Business
Advisory Committee decided to give
one day for Labour, that means four
hours. We should have that four
.hours.

Mr. Deputy-Speaker: But the House

also decided to give half an hour .

.more for the other Ministry, and some
hon. Members are not satisfied even
with this extra half an hour. They
want further elucidation regarding
some squatters. Now, each Ministry
.is important. Therefore, we are now
.and then making inroads into another
Ministry.

Shrimati Renu Chakravartty: Let
.us go upto half past seven.

Mr. Deputy-Speaker: At half past
-gseven there was no quorum yester-
-day.

Shrimati Renu Chakravartty: It is
wp to the ruling party to see to it.

Mr. Deputy-Speaker: Shri Tushar
‘Chatterjea.

Shri Tushar Chatterjea: Sometime
‘back, I read in the press a report
:about our Labour Minister speaking
.at the Labour Conference held at My-
sore. In that report I read the very
sweet words uttered by the Labour
Minister. He said:

“Let us rededicate ourselves to
the cause of labour. Labour
would not accept conditions that

they accepted five or ten years
back.”

“These words are no doubt inspiring,
but the point is whether these words
mean anything for the vast mass of
the labour population that is groan-
ing under low wages, unemployment
and retrenchment. These words do not
mean anything to the working classes.
"They are face-saving and sweet words
intended to befool the people at
large. Today, that is quite evident
not only from the criticism of the
Opposition, but also from the criticism
that is daily being made by the
INTUC leaders and also by the Con-
gress M.Ps. generally in the papers.
we read a lot of criticism made by
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the Congress M.Ps. on the labour
policy of Government. Thus, the la-
pour policy of Government stands
condemned and criticised even by
their own followers. The {failure of
the labour policy of Government is
therefore evident.

But I would like to point out that
there is not only the failure of Govern-
ment to give proper living condi-
tions to the labour. but Government
have come with full force to suppress
the labour movement, and to sup-
press those people who have not got
any benefit from Government, and
are trying to make their own efforts
to improve their conditions in their
struggle for existence, by asking for
living wages, for stoppage of retrench-
ment etc. They are, after all, mak-
ing their normal struggle for exis-
tence, but the Government who have
themselves failed to provide any re-
lief to them come out to suppress
them in their struggle for existence.
This is not at all a very new thing.
Everyone knows that labour unrest is
growing everywhere. The working
classes are starting their own move-
ments and flghting—they are not fight-
ing for any capture of power, but—
for the simple things of life, viz.,, in-
crease in wages, payment of bonus,
and—the stoppage of retrenchment.
These are very simpie things, which
it is the obligation of Government to
provide for labour. But what is hap-
pening in the country is this. Go-
vernment come out to suppress la-
bour ruthlessly. The Burnpur inci-
dent is still fresh in our memory, and
ruthless repression is going on on
trade union movement. There was
the police firing in Bombay, the arrest
of the Kanpur textile workers, and
the repression of the coal workers
and the mica workers. Wherever we
go, we find labour unrest. and Go-
vernment trying to suppress the same.

It is in this context that we must
judge the Jabour policy of Govern-
ment. Unless we judge it in this con-
text. we would not be able to pro-
perly understand the degree of fail-
ure of Government’s labour policy.
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When we study the situation in this
context. we must bear in mind cer-
tain very vital matters that are fac-
ing labour. The unemployment situa-
tion and the appalling retrenchment
are well known to every section of
the people. I have got figures here,
put I shall not quote them, because
that will simply take away my time.
But the volume of unemployment and
retrenchment are so well known that
even Government for thelr part ac-
cept the position in their statements.
Government accept that there is un-
employment, and they utter words of
concern about the same.

But what exactly is their policy in
regard to this, retrenchment? What
are they doing for stopping this re-
trenchment? We know well that Go-
vernment’s policy in regard to re-
trenchment is not only to provide
nothing for the retrenched workers.
but in reality it is one of encourag-
ing the employers to go on with their
plans of mass retrenchment.

The other day, the hon, Finance
‘Minister almost categorically stated
that rationalisation is good and neces-
sary, and although it will mean
throwing out of all surplus labour and
suffering of labour, Government are
not going to do anything or evolve
any formula. As we read in the pa-
pers, that point was raised by the
Congress Members also in their party
meeting, and they had also protested
against this sort of policy that goes
to support rationalisation which leads
to disastrous conditions. But Govern-
ment have not changed that policy.
They have stuck to that basic policy
of rationalisation.

What is the effect of this Govern-
ment’s support to-the policy of rationa-
lisation? We read in the papers that
in the textile mills, nearly eighty per
cent. of loom-workers are going to be
rendered surplus by this policy of
rationalisation. In jute, we know the
situation is more serious. Only the
other day the President of the Indian
Jute Mills Association made a declara-
tion that they are going to follow
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this policy of rationalisation not so-
much for reasons of efficiency, but
particularly as a labour-saving device.
I have read the report of the speech
delivered by him, wherein he had
clearly stated that even those mills:
which are not modernised are not less
efficient from the point of view of
production, byt still they wanted to
pursue rationalisation mainly because
this will give them low cost of pro-
duction as also low labour costs. And
Government's support to rationalisa-
tion only encourages this sort of em-
ployers, particularly the jute bosses
and the textile bosses. I know some-
thing about the condition of the jute:
workers. I know from my own per-
sonal experience that in jute at least—
most probably in textiles also—every
retrenchment is followed by an in-
crease in the workload. Thus, re-
trenchment not only throws out a
large number of labourers out of
employment, but also puts additional
burden of work on those that remain
employed.

So retrenchment is causing this sort
of havoc. Government are following
such a pro-rationalisation policy that
in their own offices also—Govermnent
offices also—retrenchment is going on
and increasing workload is keing car-
ried on.

Mr. Deputy-Speaker: Two minutes.-
more,

Shrl Tushar Chatterjea: So I should
finish very soon. Sir, the little reme-
dy that has been given through the
amendment of the Industrial Disputes -
Act—relief for lay-off and retrench-
ment—Ileaves out the casual labour.
It leaves out also those persons who-
are thrown out as a matter of punish-
ment. At least in the case of jute, I
know a very large number of casual:
labour are suffering due to this new
amendment, although this new amend-
ment gives relief generally to the re-
trenched. Both in jute and in tex-
tile mills, mass charge-sheeting is-
going on and employers are taking
shelter under the clause whereby as a.
matter of punishment they can throw-
out anybody.
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[Shri Tushar Chatterjea |

Sir, 1 will not go into details. In
-regard to labour legislation, I will just
point out two or three things. The
wage demand is a very vital demand.
‘But what has the Government done
-with regard to this? The Minimum
"Wages Act is there. But this Mini-
mum Wages Act is not only applied
in a very limited way, but the vital
thing, a national minimum wage re-
quired to be fixed for the working
people. has not been attended to.
That is being shelved all along. Se-
.condly, there is the Fair Wages Com-
mittee’s report which suggests some-
thing to be dnne with regard to fixa-
‘tion of a minimum wage. That re-
port has not vet been respected. As
regards State insurance, we know that
only 8 per cent. of the total insurable
workers have got up till now the
benefit of the State Insurance Act.
.As regards industrial housing, we know
‘that the provision made by the Go-
vernment makes such a situation in
which unless employers want to spend
money for housing of their workers,
“the workers won’'t get the benefit of
housing. The Government has no
power; the Government does not want
‘to exercise power to compel big mill-
owners even to construct houses for
‘their workers. Thus in connection
‘with all the vital interests of labour,
i.e., work, wages, housing, Govern-
ment is not doing anything. On the
contrary, whenever the question of
‘intervention comes, we know the Go-
verument intervenes only most reluc-
tantly. The Government says that
~there is a machinery for conciliation.
But what exactly is happening? We
‘know the Government sets up a Tri-
‘bunal, but not until the situation is
desperate. The other day they had a
«Coal Tribunal set up but only after
a long period—eight months—of per-
-sistent demand. Only when notice of
-strike from 1st March was given, was
the Tribunal set up. Again the In-
-surance employees, even in spite of
persistent demand, are not getting a
“Tribunal, On the contrary, whenever
-any question of intervention comes,
‘we see Government intervening not

in favour of the employees, but
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against the employees. A glaring
case is the Bank Tribunal. The Bank
employees preferred an appeal for
reconsideration of the Tribunal
Award. Then Government preferred
an appeal so that a good number of
employees might be left out of con-
sideration. So Government intervenes
not for the employees but against
them.

This is the situation and, as I have
said, the trade union movement is
being suppressed. Government does
not discriminate  between legal
and illegal strikes. Recently there
have been the Titaghur Paper Mills
strike and the Durgapur (DVC) strike.
Although the strikes were legal, why
was repression resorted to, why was
lathi-charging resorted to and why
was section 144 enforced? Government
wants to discriminate between legal
and illegal strikes only formally, but
in practice, in reality every strike—
whether it is legal or illegal—is being
suppressed. Unless the Central Gov-
ernment foliows that sort of policy, the
State Government would not dare to’
go that way.

Just one more thing. Sir, on be-
half of the jute workers we came be-
fore the Central Government with a
representation, with the signature of
20,000 workers, on the bonus issue.
The stand of the jute workers was
correct. This was said even by the
Chief Minister of West Bengal. There
was no illegal strike. There was no
such situation in which peace was
broken. In spite of the normal condi-
tion of the movement, mass arrests
were made simply for making a bonus
demand in West Bengal, and that was
done with the connivance of the Cen-
tral Government. What does all this
mean? This means that the Central
Government and the State Govern-
ments have adopted a policy whereby
they would not allow the working
class to make their own struggle for
existence. Trade union organisations
are being suppressed in different ways.
The Recognition of Trade Union Act
is there which compels the trade
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unions to follow the employers’ own
direction.  Unless certain conditions
are fulfilled, unless employers’ own
ways are followed, no wunion can
be recognised. The Government is
the biggest employer, employing at
least 20 lakh people. What is the
Government going to do for them? Is
there any labour code for them? Is
there any machinery to settle disputes
between the Government employees
and the authorities? Nothing of the
kind. For the Government employees,
Government does not want to recog-
nise even the elementary trade
union right. For the general working
class, Government does not want to
recognire the normal trade union
rights that every civilised country
must sanction. Any registered trade
union must get unqualified recogni-
tion. Any movement—any democra-
tic movement—must not be interfered
with. There must not be application
of section 144 on the general working
class. There must not be any arrest for
a simple strike. But the Government is
moving in a completely different way.
This mean that the Government not
only deprives the workers of their
wage, of their work, of their housing,
but also wants to deprive them of
their ordinary human right to make
a struggle for existence in the event
of Government failing to give them
proper relief. With these words, I con-
clude.

Shri K. P. Tripathi (Darrang): I
am constrained to comment on one
point of the speech of my friend, Shri
Tushar Chatterjea, namely, Burnpur.
I am obliged to disagree with him
about the situation there. I had oc-
casion to go there myself sometime
hack when there was a turmoil and
I was surprised to find that the quar-
rel was not between the workers and
the employers, but between workers
and workers. This quarrel was cre-
ated by a fight for leadership of the
trade union movement there. I nay
tell my friend that wherever there is
such a fight for leadership between
two wings of trade unions in any
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area or any unit, the workers’ cause
must suffer. Therefore, it is reminder
to all of us that workers must unite.
The workers must not divide; when
the workers divide, it is a great ad-
vantage to the employer and it is also
a great advantage to the Government.
Therefore, I would, with all the
earnestness at my command, appeal
to the trade unions of India to think
coolly as to whether the move of divi-
ding the workers on political grounds
or otherwise is a right move. I would
say humbly that it is the most un-
wise move on the part of the workers
anywhere. I have heard again that
the condition in Burnpur is worsen-
ing. It is very unfortunate. I have
heard that the trade union workers
were waylaid and beaten and the case
is now pending, even after the mat-
ter was settled. The matter should
have been permitted to die down and
gradually a proper unified trade union
movement might have been built up. I
hope this will be borne in mind by
all sections of the House here and
also outside in the country.

I consider the policy of the Govern-
ment, taken as an overall picture for
the last few years, has been of a
progressive nature. It is true that
when this Government came into
power, it inherited certain cobwebs
and those had to be laid by. It has
not been possible for this Ministry of
the Government to do that within
the short space of time. But, the way
in which it was approaching, I think,
was a progressive way. From the
report of the Government you will
see that gradually the number of
strikes has gone down. With the les-
sening of the strikes, the number of
hours lost is also lessened. This is
the barometer to find out whether the
policy of the Government has been in
the right direction. Though, in the
beginning, things used to be decided
by strikes, gradually the trade union
movement—which originally was op-
posed to it—has come to ad-
just itself to adjudication. People
who were completely opposed to ad-
judication came to demand it for wor-
kers. That shows that the policy of
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[Shri K. P. Tripathi]

adjudication which was adumbrated
by the Government has been accepted
by the workers and followed.

Shri Nambiar: At least adjudica-
tion.

Shri K. P. Tripathi: I fully agree;
after all, we workers are pleased with
‘at least’; we have no chance of get-
ting ‘at the most’. So, we have been
trying to get this at least and through
this policy of adjudication there was
a development in the labour trade
union fleld. But, most unfortunately,
we have found that even this policy
of adjudication has not been followed
in the right spirit by the Government.
It is not a fact that the Government
have referred to adjudication all just
cases; it is not a fact that they have
done it quickly. Therefore, there has
been a great deal of bickering and
suffering which might have been avoi-
ded. I draw the attention of this
Government to this fact because, after
all, it is their own policy of adjudica-
tion. They said, ‘let there be adjudi-
cation instead of strikes’. Workers
said, ‘All right, we agree’, and came
forward. When the workers have
agreed to this, to say now, ‘We shall
not give it’, is, I think, unfair. The
great demand of the workers for ad-
judication in different parts of India
must be taken note of. |

Take for instance, the demand of
the workers in the tea industry in
Assam and Bengal for bonus for the
last 6 years. We have been trying
our best, but it has not been referred
to adjudication. I think this will be
borne in mind. This is a very sore
point in labour circles today.

For the last few months, the wor-
kers of India are getting rather af-
raid because of a new development in
Indian politics and that is the de-
velopment of an employers’ “lobby” in
Delhi for the purpose of influencing
Government's labour policy. There
has been a continuous fear of the
Government’s labour policy being in-
fluenced by the employers. It shows
that the labour policy pursued by the
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Government is right and the em-
ployers are trying to influence it.
This the workers are viewing with
great anxiety. I hope the Govern-
ment will not succumb.

An Hon. Member: It has succumb-
ed already.

Shri K. P, Tripathi: A government
is a hydra-headed monster and even
if some parts of it succumb, there are
other parts which may not succumb.
Therefore, when it appears the Gov-
ernment is about to succumb, what
happens is that though some part of
it is about to succumb, it can be
resuscitated and recovered. There-
fore, 1 hope that the Government,
although great pressure will be put on
it in the near future, will rise to the
occasion and carry forward its labour
welfare policy. After all, the Prime
Minister declared that this is a Wel-
fare State. The question is, whose
welfare? Is it the welfare of the
workers or the welfare of the em-
ployers or the welfare of the agricul-
turists? Every section of the people
today has been asking: whose welfare?

Shri B. 8. Murthy: Government's
welfare.

Shri K. P, Tripathi; Government 1s
nothing separate. We have to es-
tablish a Welfare State. Therefore,
the poliéy of Government shoula be
for the development of welfare. Wel-
fare means the quantum of happi-
ness produced. This quantum of
happiness must be produced and the
test will lie in whether the quantum
of happiness is progressively in-
creasing from year to year. From
this point of view, I feel that the
most important Ministry mn the Gov-
ernment of India should be the Labour
Ministry.

Shri R. K. Chaudhuri
Quite right; it is.

(Gauhati):

Shri K. P. Tripathi: I do not know;
influences are at work but I hope
these influences will be countered.
In countering these influences, it is
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not enough that only Government
people should be concerned, but it is
necessary that we ourselves, the
workers, should also be concerned.

Shri Nambiar: The workers also.

Shri K. P. Tnpathi: We the
workers must be concerned and must
apply ourselves so thuat the reaclion-
ary forces working beiiind may not
carry the day. I really congratulate
the Ministry on passing the Industrial
Disputes (Amendment) Act, which
gave the workers the right to com-
pensation for lay-off and retrench-
ment. This was a very progressive
step in a State where there was no
unemployment beneflt. Therefore. it
was halled by the workers all over
the country. We thought it was a
benefit. But. I want to point out to
the Minister that the employers are
trying to utilise this for their own
ends. They are trying to utilise it
for the purpose of justifying re-
trenchment through rationalisation.
We, who agreed to this, never thought
that rationalisation was to be justi-
fled under this cloak. It will be
remembered that there has been a
great deal of criticism in the Press of
this Act. But. it is forgotten that
this was a bi-partite agreement on
which it is based. When it is a bi-
partite agreement, it shows that it
was a policy agreed to by the em-
ployers also. Therefore, it was
advantageous to them also. To say
that. ‘Oh! Government is going too
fast; this legislation is going to crush
the industries of India: all develop-
ment is going to stop because of this
legislation’, is wrong. I think, if such
a cry is being raised, it is for some
other ulterior purpose and that ulte-
rior purpose, to my mind, seems to
be an attempt to force technological
rationalisation in the country. So far
as technological retrenchment is con-
cerned, we have been opposing this
systematically and we feel that, under
the present conditions of the economy
of India. such a step would be a re-
trograde step. 1 have still a hope

35 P.S.D.
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that the Government will not embark
on a policy of this nature. In the
Five Year Plan it is stated that near-
ly 18 lakhs new workers arise every
year out of the growth of population.
In flve years, about 90 lakhs workers
will have arisen. We find that about
15 to 20 per cent. of the Plan will
not be fulfilled. So the employment
created would be at the most 50
lakhs. Therefore. there would be a
shortfall of employment of nearly 30

lakhs, and thrat shows that at the
end of the flve-year period, there
would be 30 lakhs of unemployed

people strutting about the streets of

India.
4 P.M.

Shri N. Sreekantan Nair: Over and
above what exists today.

Shri K. P. Tripathi: Yes, over and
above what exists today. 1heretorz,
to embark on a policy of rationalisa-
tion will be a suicidal step. I feel
that rationalisation should not be
undertaken in the existing industries.
If it is8 undertaken, it will only
mean increased profits to the em-
ployer and will not mean increased
wages to the workers: even if in-
creased wages are there, there will
be retrenchment. and the retrenched
workers will have to be borne by the
employed  workers. Therefore. in
the ultimate analysis in our economy
workers are never benefited. When-
ever there is rationalisation. wages
inerease. but unemployment does not
occur. The total increase in wages
there is really an additional gain to
the workers. In the eastern coun-
tries where there is s0 much unem-

ployment. although the wages in-
crease the burden of employment
falling on the workeis. Therefore,

the net result of rationalisation will
be that the present conditions will
still go down. 1 hooe that this
matter is being considered by the
Government constantly and conti-
nuously and they will find it possible
not to retrench veople through tech-
nological rationalisation. So far as
ordinary rationalisation is concerned,

| !
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which brings in no retrenchment but
higher wages to the workers., I think
the workers will agree to such a
scheme. Already, there has been an
agreement between the Ahmedabad
textile workers and the employers
on such lines. and. therefore. workers
all over the country will accept the
scneme because the total quantity of
the wages increased will not bring
about any retrenchment and they
will not have increased dependents
to bear.

As regards the unemployment, pro-
vident fund and the insurance ques-

tions, I feel that the Government

have taken the right step, but some-
where somebody has erred, not in
plan, but in courage, and. therefore.
the progress has been very slow. If
the cost of the social welfare mea-
sures are borne separately in the
different departments, they would be
too heavy and, therefore, Government
should consider merging of these
social welfare units by creating a
separate department for it, where all
the social welfare measures that are
mapped out for the next five to ten
years, may be undertaken. In that
case, the overhead cost would be low
and the worker and the employer
will not grudge. It has been claimed
by the employers that 10 per cent.
of the cost is raired by these mea-
sures. I have examined it through
our research section and I find that
that is totally wrong. The increuse
in cost comes to 10 per cent. of the
wages only, and it comes to about
3 per cent. of the total cust. The
Government _has been misled into
thinking that it is as high as 10 per
cent. of the total. There are certain
industries where this figure comes to
only 05 per cent, and in some f{t
is as low as 01 per cent. The result
of their being misled was that Gov-
ernment were permitting industries
and units to go outside the Plan and
have their own schemes. I feel that
when Government are thinking in
terms of expanding the benefits, they
should think in terms of bringing all
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these units under the same depart-
ment, and in that case, the overbead
cost will be reduced.

The Plantation Labour Act was
also passed, but it was not implemen-
ted. The implementation of the Acts
generally has not been sufficient and
properly done. I think that the
Government should take more effec-
tive steps to see that a better imple-
mentation of the Acts takes place.
There is a great desire all over the
country among the workers to in-
crease their wages. Comparing the
profits of the employers, I find that
there has been a constant rise in pro-
fits, and the industrial profits have
increased in all industries. The index
figure for all industries has in-
creased from 187 to 310; that of jute
from 244 to 679, for cotton from 316
to 551. for tea from 146 to 103 (there
is a slight decline in 1851, but now
of course, the condition of tea is
booming and so it is needless to say
anything about it). for sugar from
187 to 420, for paper from 284 to
604, for iron and steel from 133 to
157, for coal from 82 to 178. for
cement from 128 to 419......

Shri Bansal  (Jhajjar-Rewari):
What are these figures? Profits or
security? Please read the heading.

Shri K. P. Tripathi: The heading is
“Industrial profits—index numberg bas-
ed on 194¥". It will be remembered that
there has been a general attack by
the employers that the condition of
the industry is going down and,
therefore, wages should not be in-
creased and bonus should not be
given. From these figures. we find
that it is not so and we support the
idea that wages should be increased.
1 am very glad to say that my hon.
friend Shri T. T. Krishnamachari.
who is here, has been advocating that
wages should increase, and from the
speech of the hon. Finance Minister
on the Budget, in which he said
that we should be able to live up to
our means, I find there is a welcome
change in the Government'’s attitude.



372§ Demands for Grants

This is clear from the speeches ot
the Finance Minister and the Com-
merce Minister—namely, that the
wage structure of the country should
be revised. I do not know whether
it will be carried out in practice,
but 1 feel that it will be done. Un-
less and until the wages increase.
the economy of the country cannot
be balanced in terms of increase in
production. The production of the
country has increased by 33 per cent.
In every country where development
occurs, the production is always coun-
terbalanced by increase 1n wages.
For the last forty years. I am told,
in America the wages have increasea
corresponding to the production,
which was 3 to 4 per cent. per.year,
In the countries of the East, the
wage structure is so low that in the
tertiary sector there is very little em-
ployment. The employment figure in
the tertiary sector in India is only
17 per cent. whereas it is 51 per
cent. in America and over 30 per
cent. in Japan. In modern indus-
tries the employment created is very
little because of the mechanised pfo-
cess. Unless and until the wage
structure is boosted up or increased,
there is no corresponding embloy-
ment in the tertiary sector. If tbere
is no rorresponding employment in
the tertiary sector and the empbloy-
ment in the industrial sector. that is
the primary sector. is reduced by
technological improvement. then there
will be a continuous decrease fin
employment, which will constrict the
economy of the country and extinguish
the peoble.

Therefore it is very necessary that
wages should be increased. My time
is up. But I am glad that I find »
verv welcome attitude on the nart
of Government. In this connection
.1 would like to point out that Gov-
ernment set up a committee some-
time back to fix norms. But. unfor-
tunately, this has mnot functioned.
Norms should be fixed in the light
of which minimum and other wages
should be decided sll over the coun-
try. so that the vresent disparitv in
norms that obtains may be reduced.
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Shri K. L. More (Kolhapur
cum Satara—Reserved—Sch. Castes):
My Deputy-Speaker. Sir, I am graw-
ful to you fer giving me this oppor-
tunity. As you are aware, the most
worrying problem that faces every-
body today is the problem of unem-
plovment. Even the vexed probiem
of US.A.-Pakistan Military Aid
Agreement which affects the security
of our country, is not likely to en-
gage our thoughts so much as the
employment problem in our country.
It is very heartening to note that
Government have now realised the
serious implications of this problem
and have directed all their energies
to its solution. This has been clear-
ly reflected in the speeches of the
Finance Minister and of the Prime
Minister. and also by the adjustment
of our Plan bv an additional provi-
sion of Rs. 175 crores to provide
more employment.

But as I went through the pages of
the report of the activities of the
Labour Ministry I was really dis-
appointed to find that the Labour
Ministry is completely unaware of
this important problem of unemploy-
ment. The Ministry, so to say, is
merely engaged in reproducing the
figures of unemployment. It has be-
come a post office or a service bureau,
just receiving applications and giv-
ing flgures. Beyond this, the Min-
istry is not taking any initiative in
solving vital problems.

The magnitude of the unemploy-
ment problem can be gauged from
the flgures that have been given in
the report. Nearly 5,22.360 appli-

cants remained on the register at
the end of December 1953. The
number of unemployed Scheduled

Caste candidates who are at present
on the live register is 108,188. This
is a very large number. These
people have a dark future before
them. The Scheduled Castes are not
advanced and Government ought to
give preference to them in all mat-
ters. It cannot be sald that special
attention has been paid to these
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classes as is enjoined by the Consti-
tution. Poverty and distress among
the Scheduled Castes is intolerable.
For the betterment of the displaced
persons, whose economic conditions
are far better than those of the Sche-
duled Castes, a provision of Rs. 205
crores had been made. But there is
no scheme for the economic better-
ment of the Scheduled Castes. I
earnestly request Governmeut to set
apart at least half of this amount for
the betterment of these classes.

Much is made by political parties
of organised labour. Everybody
talks about organised labour. The
hon. Member on the other side who
spoke just now charged that Gov-
ernment are not concerned about the
condition of organised labour. My
charge is that Government is partial
to organised labour and are utterly
neglecting the cause of unorganised
labour. For unorganised labour. es-
pecially the agricultural classes. Gov-
ernment have passed one Act—the
Minimum Wages Act—but it is in-
effective and the interests of the agri-
cultural classes are not at all pro-
tected. This is my view.

The next point I wish to make is
about the condition of sanitary labour
The Labour Ministry has com-
pletely neglected this class of labour-
ers. No legislation, effective or other-
wise. has been passed to better their
conditions. The " condition of this
class of labour which comes from
the lowest ladder of soclety, is very
distressing indeed. No legislation
has been attempted to be passed for
their welfare.

As regards employment proper the
Constitution has guaranteed every
citizen an adequate means of liveli-
hood. Not only that, our Constitu-
tion has further laid down: “It shall
he the duty of the State to raise the
level of nutrition and the standard of
living.” It also clearly lays down
that the State shall direct its policy

81 MARCH 1854

Demands for Grants 3728

towards securing to the citizens, men
and women, an adequate means oi
livelihood.

In accordance with this directive
work must be provided by the State
for all the citizens. In case a citizen
remains out of work, the responsai-
bility falls on the State. Our Five
Year Plan must be tested on the
touchstone of this Directive Principle.
It is no good saying that increased pro-
duction will lead to increased employ-
ment and that as the Plan goes
under way it will afford possibilities
of work. Merely aiming to get in-
creased production without corres-
ponding increase in employment is
not a good thing. The plan of pro-
viding work rests with the State ir-
respective of working of the Plan.
Accordingly Government must be
vigilant and the economic develop-
ment through the Plan must go hand
in hand with the provision of work.
A complete survey should immediate-
ly be made about the employment
possibilities and the labour force.
In the progress report on the Plan
(1951—1953), a rough estimate of un-
employment is given and a promise
of closer study has been made. The
Finance Minister and the Planning
Commission deserve our congratula-
tions for this definiteness and calcu-~
lated adjustment. The other day,
the Finance Minister while speaking
on unemployment had given us
some data about fhe employment in
various river valley projects; he also
had quoted the employment voten-
tial in certain irrigation and power
projects: this is bound to create some
optimism among the people. I now
suggest that Government must pro-
ceed further and undertake the duty
of adjusting the jobs.

Another thing which I would like
to say is that any scientific calcula-
tton about the economic situation Aas
has been stated is likely to be offset
by our population problem. The
Parliamentary  Secretary to the
Finance Minister has stated once that
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employment  possibilities may not
keep pace with the increase in popu-
lation. In this respect I hold a diffe-
rent view; how can the increase 1n
population in the near future, say
between 1951—61 affect the employ-
ment situation? It is unlikely that
the human beings that are born dur-
ing this period will flock to the
employment exchanges. Therefore. 1
am not fully in agreement with him.

As regards rationalisation. I should
say this is another disturbing factor.
It is difficult to deal with sucn
topics in a limited space of time.
However. 1 may, in passing, say
that the rationalisation which will
displace labour ' from employment
must be discouraged till the whole
social and economic order is changed
so as to secure it on the lines en-
joined in the Directive Principles.

For securing employment and work
By way of cottage industries or agri-
cultural or industrial development or
by giving of protection to the indi-
genous industries etc.. the real solu-
tion of the problem lies in the imp-
lementation of the Directive Prin-
ciples, namely:—

“The State shall in particular.
direct its policy towards securing—
* * * »

(b) that the ownership amd con-
trol of the material resources
of the community are so dis-
tributed as best 'to subserve
the common good;"”

and next

“(c) that the operation of the
economic system does not re-
sult in the concentration of
wealth and means of pro-
duction to the common de-
triment.”

As regards the unemploywment
amongst the educated classes I may
say that unless a very radical reform
is effected in the educational oolicy
of our country, this will not be solv-
ed. In the end I would like to sug-
gest by way of short-term remedies
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that adequate finances should be
made available to the agriculturists

for their agricultural purposes and
allied occupations, and secondly, re-
rlamation of lands on a very large
scale by mechanical methods ete.
must be made: lastly, recruitment vo
the services should be made on the
basis of merit and economic conside-
rations and of factors like the num-
‘ber of dependents to be supported.

With these words, I oppose the cut
motions and support the Demands of
the Labour Ministry.

Shri Ramachandra Reddi: I wish to
take part in the debate on Labour
Demands not with a view to pro-
pound any theories or policies but to
mention the conditions of labour in
one or two sectors with which I am
familiar.

In the agricultural sectors especial-
ly in the non-deltaic areas, unemploy-
ment is acute and it is not possible
for the labour in those areas to find
means of livelihood. Land is not, in
most cases, fertile and they do not
have any other subsidiary form of
employment to depend upon. There
is land to a large extent available
with the Government. The Planning
Commission itself has said that there
is an area of nearly 98 million acres
of cultivable land which has to be
brought under cultivation sooner or
later. It is not possible for the la-
bourer in the rural areas to wait for
the tractors to come over there and
bring the land under cultivation but
it is possible in several areas to culti-
vate the existing lands by the labour
that is available locally. In such
cases, it has to be pointed out that
there is a very urgent need for the
free distribution of unpccupieq Govern-
ment lands to the landless labour and
they will find to some extent their
own means of improving them. If
means are not avaflable with them,
the co-operative system of working in
several States might go to their aid and
help them to a large extent.

_As it is, the unemployed ‘abour is
migrating to other places in searcr
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of employment. Thereby it throws
out of employment by competition
the labour in those particular areas.
If the labour is in the vicinity of
townships or other urban areas, it is
a different matter; they might get
some subsidiary employment. But in
places far away from the urban areas
or far from the deltaic areas, the
position is very acute and separate
and early measures will have to be
taken to relieve unemployment in
thos~ areas.

I am glad to inform you that the
Andhra State has already thought of
distributing the available Government
lands to the landless labour. I wish
that that matter be examined more
thoroughly and carefully, and to the
extent possible, it may be adopted in
other places where land is available
and also where the labour is unem-
ployed.

In the mica sector, I have already
brought to the notice of the hon.
Minister of Labour the fact that there
is some mount of unemployment espe-
cially in my District in South India.
That should be tackled very soon.
On account of the closure of a num-
ber of mica mines. nearly sixty per
cent. of the listed ones there, much
unemployment has been created. The
closure is due to a sort of slump that
has overtaken the mica business. I
have suggested that a portion of the
money available from the unspent
balances of the Mica Cess Fund
might be utilised for the crea-
tion of employment either by reviving
the mines that have been closed or
by taking up some of the properly
yielding mines and working through
Government agencies. I trust that the
hon. Minister must have made enough
enquiries in the matter and taken
suitable steps to see that there is no
unemployment. I have suggested to
him that with a couple of lakhs of
rupees a few thousands of labourers
can be employed. Mines that have
had some reputation of good yield and
such of the mines that are in the
possession of the Government itself,
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not having been leased out, might be
worked out and what is possible to
get out of them by way of mica pro-
duce can be sold. I cannot say that
the proposition will be cent. per cent.
successful from the point of view of
profit. But even if it should be a fifty
epr cent. Ioss, it is worthwhile un-
dertaking it, more with a view to
help the unemployed labour rather
than with a view to making any gain,
over that.

There is another aspect which I
have been trying to impress upon the
hon, Minister very often, namely that
the unspent balances of the Mica
Welfare Fund should be invested in
interest-securing deposits. I have once
before pointed out that nearly eighty
to eighty-five lakhs of rupees of un-
spent Mica Cess Fund is available.
All the amount has been contributed
by the labour by way of producing
mica, and the export duty of 2} per
cent. has enabled the collection of this
huge amount of money. The Govern-
ment is simply using it, having taken
it over to the Consolidated Fund of
India. My plea is that whatever
money is secured this way should be
put into interest-bearing securities or
deposits, and whatever money is col-
lected through interest must be added
on to the Fund, so that the labourer’s
moned might be spent over the labour
whenever there is necessity.

It might be said that since there
is a slump in the mica trade today,
any money spent upon mica labour
would be useless. But I wish to in-
form the hon. Minister that there is
still demand for mica, though not in
America and England, in other coun-
tries like Japan, Italy and Germany.
Only a few miners and a few expor-
ters are able to make good money
out of it. Others are lagging behind
and they require some help. Unless
Government comes forward to inves-
tigate the possibility of pushing up
our mica sales in other countries,
the labour conditions here will deteri-
orate still further. The hon the
Labour Minister might say it is not Ms
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auty to ind out markets for mica.
That is exactly where I want to tell
him that there should be a greater
co-ordination between Labour and
other Departments of the Government
so that the success of other Depart-
ments may have a salutary effect up-
on labour conditions. It often hap-
pens that when Members put ques-
tions to hon. Ministers one Minister
points to the other Minister as if that
particular subject is the lookout of the
other Minister. It is exactly in that
respect that there should be greater
co-ordination, and it is only when co-
ordination prevails that there can be
greater satisfaction.

Though I do not completely agree
with my friend Shri Tripathi that the
Government is hydra-headed, I would
certainly say that even if it is many-
headed it must only be sound headed,
and if there is proper co-operation
between head and head there will be
relief to that extent to the country.

Similar unemployment is prevailing
not only in the mica sector but also
among tobacco growers and salt pro-
ducers. Several questions have been
put and answered on the floor of this
House, and they indicate that on ac-
count of the slump in the tobacco
market, unemployment has been crea-
ted in that sector. There also the
help of the hon. Minister of Com-
merce i8 necessary, so that there
might be a pushing out of a lot of
tobacco that is available in India to
other countries or of utilising it for
other manufacturing purposes.

In regard to salt, you know there
has recently been a policy of not re-
leasing the so-called sub-standard
salt. On account of the non-release
of sub-standard salt most of the salt
factories have been closed down or
are likely to be closed down Espe-
cially, as regards the small producer
or the labourer who would have an
acre or two at his disposal, if his salt
is not released for consumption, natu-
rally it is dumped up there and he
cannot find any incentive to work and
produce more salt. The system of ban-
ning sub-standard salt seems to be
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very much adhered to by Govern-
ment, without noting the difficulties
and the grievances of the labourer in
that sector.

I am labouring these points just to
show to the hor. Minister that his
business does not lie merely in look-
ing after his own Department but in
co-ordinating the efforts or inviting
the co-ordination or co-operation of
the other Ministers with a view to
help in the progress of trade and the
utilisation of production in other sec-
tors to a larger extent so as to pro-
vide greater employment facilities to
labour in this country.

Mr. Deputy-Speaker: Shri G. L.
Chaudhary. I will only say this. I
have received requests from a num-
ber of hon. Members belonging to the
Congress Party. During the time
apportioned to the Congress Party
the Ministers have to speak, and
both of them want an hour and
ten minutes between them. If a
larger number of Members want
to participate I would request each
Member to confine himself to ten
minutes so that I can give an oppor-
tunity to a larger number of Mem-
bers. The other Grouns have given
their names consistent with the time
allotted to each Grouo and I will
calll them in due course.

sft oo gmo Wtwat (forom avg-
eI T Q-4 - am-
gfae wnfegt) : sosaw wgEw, W@
& gre wgl A N grEEw § ag g
@ wasx  qfifeafa sroor st o W@y
$ 1 o iR st & wwen for wfy
ey adwT gt o o & Soft & W
I AR qEw | gAT wage aawT § fr
T | w7 w7 wav §, AW qwer
#c A wfen geft o & & 1 et
grer aawe fireft om < & 1 fafasy
¥ ATE ¥ IW qA® A g0 PN N
arft § | AT wwge F I Wi
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[#fY sfro g®o =Yud]
wg¥ &, guk gee w% wEeEn g |
FER A9EI ¥ A A SMgeEae
N gwen §, e ddgT A &
Y@A  FATHSTIRE FR FY & 419
A TESHYT THT §, I FTH FIA AT
g, 37 amft &) qReTE a1 ow foerd
&Y amearg faedY €, 3@ #7 W FOET
IWEH AT &)

go dYo & fwed I & F ey
TS ATEAT § i O AagE AT TEg
U § ¥FT fiw T % qrearg fasdy
g1 T A ¥ s ARl i |
yv T @ THT fF Rt 9 o g
A T wwgT W awearg  from &,
A T A ¥ | AG IT I Fear
ot g1 s fefmaw n &
ot e [ fr o et ¥ fon wud
R & fod ga¥ @A & fod frad w98
N smaegsar € | W faefedy 7 &
AT g8 qqTAT ATRAT £

“Devas  suggested that all
workers should be guaranteed a
decent livelihood, or a living
wage must conform to the reason-
able degree of the conventional

standard of life that prevails in
any community or group.

T T HHA FFY § 6 T AR e
T IT THE ¥YAT AEAT 0§, A T
T8 § {9 a8 ¥ ST AT FT g
g1 U T ¥ AT & wanfaw
Y & I I g AAg
nfraawr%nﬁrm“ré go dto & 3%
T TG SH Y qAEAE Wtaﬁ
g1 A T FRE I F R og
T AW AR A ARAT faw
FT9 F § 37 & o T ¢ T
wfgmr g fear € 1 9% 2% @

HFT Y APNE & AW A §B W
Tt &, o fr 2w arw fafam oo
AT Yoo g 7av &, A X WA H Y,
a1 *¢ 799 g wT AT 97 WwEY a@
T g1 ITEF A FH F T A
#fod aY ot IJWT 0T A€ FIH FA
1 € & I gAE ¥ AW qE w9
AT TTAT & | AT & I FH & 5
X FF 937 | Zw A afifkafa wy
@y g agr I A FIW G w@r § AR
WY gU AT AT IH 37 F fod wH
& 42 qFI AEY HT g dav fF gar
el | frar mar | @eT sk Sy
§ 9 7 & fed wfer araifar
¥ IR FH & 92 AF KW & A 19
qE ¥ IR AT AHHT S g wwg
FamF A AFFE A W ITH
¥ Qe aga fors fire s o
% 37 &7 qwe fewe @1 qweew
£ F 49, T AR T F wTH F&
T 1 9@ ¥ wgX S a®E R
/AT T qF FFTH FQ § q¥ 39 ¥ TR
¥ a a® W ffat @ am@r g
ag el § 99 w17 FQ § O IT Ay
&9 % g1 omar § $R 9gT ¥ sy
A F Ja & R ok & &
AT ¥ 7T FE R I & o sy
T ¥ I FToRE T &1 W
AT 91fed arfe I #Y g anwre)
¥ gzara ) W@t aF el W
ATCT® &, TG AT F FH FR A
¥ a9 T fF ¥ d=rd R A
&al 7 &7 s &, fGw v q=rd
A 37 & g0 7 w1 w7y &, Sa
& fod i w97 w T
dar 7@ Pt orar frm ¥ 7 wuw
T WX % | TE FFEY A SRS
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ST wigg 7 g faddas {4
“Measures should be taken to
ensure to women earners employ-
ed in agricultural undertakings,
protection before and after child-
hirth similar to that provided by
the International Draft Conven-
tion adopted by the International
Conference in Washington, for
women employed in industry and
commerce.”

W AT & A HT X AT WA
TH £ & A S W grod & AE
@t & 9% 97 # agE auw gy
 afd magmasd § fF ¥ foa
I gAY FL |

wT wgi a% weAl w7 avew §
g o asarm A ¥
T TTETE 1 § A1 ¥ ae &
517 @ & A 97 AN qgrf T
&Y arelt, werd & fam wew € 9w €
& o ¥ 7 fF 9T A wri & R
ey Sfaedem T8 FT aHy aY 99 &
for ama Y ox AsEAe Sy
ward g1 dM 3T W fafaa
& & fod wrewd oogREe @o N
o a% Wad s 6 gl =i 7 gy
# 1 oy A qeE A aggdY AR Aok
aEd §, 917 AW A Jowr G § A
dw w1 9 fager @ § wwgR avErg
AR N AT T FHFQAE T & fou
oY Iw 1 Afad wR gaew w9fad )
AT qTE AT F W I § KX @
e e @ § ST Aagl & fod
M F1E @AW AR oo TG A G
aga faal & aw AR 0w TEEEd
A g ¥R ¥ faorf, a7 +3 @
R LR R R AR s
¥4 iwY w1 Fefro Freres 7 sad ™A
Tw far |
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|AET AIEA T FAR IJWH FTEY
geqr §, AT 78 aga I § fF am
I & fod ux FHew faerg ok I
¥ 3O AT qFE § I G AAGLE
I ¥ FW W OR FfE @R 97 A
IT Y AT F GUTT FT 3 A ITH
fd sftaw *t smaTEsIE gEw W
R, adft A aw 7 A9 qEF F
ATET §F T GEX § |

Shri Keshavalengar (Bangalore
North): Sir, thank you for the oppor-
tunity afforded to me for opening my
mouth and participating in the pro-
ceedings of this august House, for the
first time ever since this Session start-
ed, It is not possible for us to do
full justice in the course of ten
minutes, to the various problems that
arise in the fleld of Labour and cri-
ticise the way in which the Govern-
ment is tackling them. Whatever it
is, I wish to touch upon some of the
problems and suggest a few points
for the consideration of the hon.
Minister. Sir, one is very much per-
turbed at the inordinate delay in the
process of placing the consolidated
Labour legislation that was promised
to us long ago, before this House. It
is no wonder that people have come
to think and also feel that it is not
the Ministry or the Cabinet that is
in charge of this Government, but it
is only the Secretariat that is sitting
a little outside this House. I think
joint responsibility of all our Minis-
ters concerned must find its way to
place the consolidated legislation that
was promised to the country. at the
earliest opportunity.

Further, the matter connected with
the reference of disputes to Arbitra-
tion Tribunals is also- one which has
been very much agitating the minds
of the workers.

Whatever may be the joint responsi-
bility or otherwise of the Ministry
concerned, the Minister in charge of
labour affairs must have his own res-
ponsibility to satisfy himself regarding
the justice or otherwise on the me-
rits of the case which is required to
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be referred to the Arbitration Tribu-
nal, and he must find a way to
refer the case to the Tribunal at the
earliest opportunity. Delayed justice
is no justice at all. Already, the wor-
kers are greatly hampered for want
of such reference to the tribunals. I
am personally aware of one such
case, with which I am connected, that
is, in respect of the Nandidurg La-
bour Association of Kolar Gold Fields
which was kept pending for the last
six months. This must have been a
sufficient period for making any en-
quiry or reference to the other de-
partments of the Government con-
cerned. The reference should be
made as early as possible. Of course.
labour in our country is not so well
organised. We have just touched the
fringe of agricultural labour. Indus-
trial labour, even though they form
a very small part of the population
of the country, have not been able
to do much in improving their con-
ditions of life.

I would very much implore upon
the Ministers concerned to quench, at
least to whatever extent possible, the
anxiety on the part of the workers,
particularly in the matter of ration-
alisation. The term rationalisation
has, I believe, been defined in the In-
ternational Labour Code as:

“Rationalisation in general is
any reform tending to replace
habitual inadequate practices by
means or methods based on
systematic reasoning.”

I am aware of the fact that one of
the textile mills, of the labour asso-
ciation of which 1 happen to be the
president, has applied for permission
to run a few more looms and that it
has been sanctioned by this Govern-
ment. We are thinking of giving
sanction for automatic looms which
enable one labourer to handle at
least 32 looms. The ways of the capi-
talists are mysterious. It is not pos-
gible to understand the plea that that
this kind of rationalisation will not in
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any way lead to unemployment of
labour. At least I may state before
this House that labour is as much in-
terested in the development of the
productivity of this country. We are
prepared to gird up our loins and
work better and harder still, provided,
of course, the conditions of the wor-
kers are improved and properly main-
tained. Instead of offering them any
other inducement, I think the best in-
ducement for labour to work better
would be a share in the proceeds
from the extra productivity.

Rationalisation leads to the other
question, namely, the apportionment
of the cost of the industry itself.
What is the cost that could be incur-
red on the management with refe-
rence to the question of rationalisa-
tion? The gulf between the wages
earned by the workers and those earn-
ed by the employers, particularly the
managing agent, is enormous. We
must find out ways and means of
bringing about a change in this diffe-
rence and see how best this could
be managed. I do not want to labour
on this point any further. I would
only appeal to the hon. Members on
the Treasury Benches that any ration-
alisation must result in improving the
standard of living of the workers and
also in the cheapness of the products
to the community. If neither of these
things is done, rationalisation cannot
be considered to be for the well-be-
ing of the country itself as such.

Another point that I would like to
place before the House is this. Some-
how, our Government is not interested
at all in deputing a Labour Attache
to the several Ambassadors of our
country in the various countries. The
delegations from our country are find-
ing it very difficult to come into con-
tact with labour associations of other
countries to which they go. It is very
necessary, in order to study the con-
ditions of workers there and the me-
thods employed to tackle the pro-
blem of labour welfare, to depute a
Labour Attache at least to the impor-
tant ambassadorial establishments of
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ours in the other countries. In fuct, 1
do not know the basis or the way
in which our Government deals with
the Labour department in this matter.
The deputation to the ILO, I under-
stand, is in the ratio of one delegate
and five advisers. Of late, I am told
that this is being gradually reduced to
one delegate and three advisers. I am
one of those who feel that these dele-
gations and deputations should not be
considered as invitations for foreign
tours. On the other hand, we should
take it up as a matter of study of the
working conditions of labour in those
countries and active participation in
the various committees of the ILO.
Otherwise, our country is left unre-
presented in the several committees
and our people are not able to attend
to all the work that they are called
upon to undertake.

1 entirely agree with every syllable
of what Shri Ramachandra Reddi said
about the mica workers. The condi-
tion of mica workers is deplorable.
The Central enactment regarding
mines is said not to apply to these
workers. The local Government is
not able to tackle the problem. This
is a sort of a riddle. It is worth-
while that the Labour Minister inte-
rests himself in this matter immedia-
tely and tries to give some relief to
them.

Only one point, Sir, and I shall
close. That is with regard to the im-
plementation of the labour laws. We
have enacted already a large number
of laws and there is great difficulty
in their implementation. The State
Governments do not seem to run with
the Central Government in this mat-
ter. I think this is a very important
matter for immediate investigation.
Some machinery must be found out to
implement as early as possible the
several labour laws that we have al-
ready passed.

Shri Elayaperumal (Cuddalore—Re-
served—Sch. Castes): I am very grate-
ful to you for giving me a chance to
take part in the debate on this De-
mand. Three-fourths of the people of
India are occupied in agriculture.
They may be divided into three clas-
ses: earning dependents, non-earning
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dependents and self-supporting people.
Earning dependents in the rural areas
are 351 lakhs and in urban areas 28
lakhs. Non-earning dependents in
rural areas are 1739 lakhs and in ur-
ban areas 404 lakhs. The self-sup-
porting people may be divided into
two classes that is, agriculturists and
non-agriculturists.

5 P.M.

There are 710 lakhs of agricultu-
rists and 334 lakhs of non-agri-
culturists. The agriculturists can be
divided into four classes; culti-
vators of land wholly or mainly
owned by them—457 lakhs; cultivators
of land wholly or mainly not owned
by them—88 lakhs; non-cultivating
owners of land, i.e., agricultural rent
receivers—16 lakhs; actual cultivating
labourers—149 lakhs. The condition
of these 1} crores of cultivating la-
bourers is worse than those of the
industrial workers in India. During
the British regime, no action was
taken for their benefit. While some-
thing has been done for the indus-
trial and factory labour now, nothing
has been done for these agricultural
labourers. They produce the food and
cloth needed by us, but their wives
and children are semi-starved and
half-naked. They are very hard work-
ing people—not only they, their wives
and children also—so that the seed is
grown in time and the harvest is
brought home before uncertain wea-
ther damages it. The farmer wends
his way to the fleld in the morning
and sweats there till sunset. His
midday meals carried to him by his
devoted wife. The cultivating la-
bourer gets only two months’ work in
the cultivating season and another
13 months’ work in the harvest sea-
son. Is it possible for him to pull
on his life for the'whole year with
the small income he gets during these
34 months? There is a proverb in
Tamil:

“Uzhavar thame ulahaththani

Uzhu thozhil nirkin maru thozhil
nadava.”
It was said by the great Tamil poe-
tess Avvaiyar. It means that if the
labourers fail to work in the fleld
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to produce crops, the whole world
will suffer without food, and the la-
bourers and the farmers are the back-
bone of the country. The cultivating
labourer is the employee of the culti-
vator. The cultivator is the manager
of a cultivation. The cultivator gets
the profit from the cultivation. The
cultivating labourer gets after a whole
day’s work only inferior grains!

Shri Nambiar: Let our Labour
Minister send some grains to them.

Shri Elayaperumal: They should be
happy and contented. Then only they
can produce more from the fields. I
am very grateful and thankful to
our Congress Government for making
laws for industrial labour and factory
labour, but they have done nothing for
agricultural labour.

[PAnNDIT THAKUR DAS BHARGAVA in
the Chair.]

10 Centres have been opened in In-
dia to give training to industrial and
factory labour, but is there a single
centre to give training to the illiterate
agricultural labourers, to give them
proper training to improve agricul-
tural methods? There is none.

Secondly, the Factories Act which
was started in 1947 passed in 1948 and
came into force on 1st April, 1949,
provides that no labourer or worker
should be required to carry loads
which are likely to cause him injury.
There is another Act—Employment of
Children Act 1951 which prohibits the
employment of children below the
age of 14. But, what about the la-
bourer’s children? What about their
education? In South India, there are
more than 50,000 cattle boys who are
working in the houses of the landlords
or the Mirasdars. Is there any pro-
vision made for them? Further,
females are working in the houses of
the Mirasdars as cattle-shed sweepers.
Is there any provision for their daily
wages? Nothing is provided. I am
distressed’ to find that even the Mini-
mum Wages Act has not been imple-
mented by several States. Social jus-
tice should not be delayed any longer,
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and it will lose much of its grace if
it has to be forced through the agita-
tion of agricultural labourers.

According to our Constitution, forc-
ed labour is abolished, but in Madras
State, especially the Harijan agricul-
tural labourers are compelled to beat
drums, to remove the dead cattle and
to dig burial grounds against their
wish.

Shri Nambiar: Against the Con-
stitution also.

Shri Elayaperumal: Is there any
provision against this? If not, what are
the reasons? Is this a system of forced
labour or not? I request the hon.
Minister to take necessary steps to
help the poor agricultural labourers.
It is a serious matter affecting six
crores of depressed people in India,
and it will help eradication of un-
touchability.

In Madras State, the Tanjore Ten-
ancy Act was passed in 1948, but it
was not enforced in the whole of the
State, but only in Tanjore, Chidam-
baram and in some villages of Cud-
dalore Taluk. It helps only the land-
lords and tenants and not the
agricultural workers. On the 18th
of this month, our President al-
so gave his consent to the Ten-
ancy Act, but there is no pro-
vision in that Act for agricultural la-
bourers or their children or the cat-
tle-shed sweepers. So, 1 would re-
quest the hon. Minister to give direct
insfructions to the State Government
to implement the Act in the whole of
the State.

Last year there was trouble in
Trichinopoly District, in Musiri and
Karur taluks, to extend the Minimum
Wages Act to that District, but no
action was taken by the Government.
The poor agriculturists were beaten
by the police and they were arrested.

Lastly, the real solution of the pro-
blem of the agricultural worker lies
in a radical agrarian reform. All the
intermediaries between the State and
the actual tiller of the soil should be
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abolished, and the land must be given
to the working class people, those who
are the actual tillers of the soil. While
S0 many provisions have been made for
industrial and factory labourers, I
would request the hon. Minister that at
least Rs. 2 crores must be allotteqd for
welfare schemes in regard to agri-
culturral workers,” such as housing,
education, and medical aid.

Shri B. S. Murthy: I desire to make
one or two general observations, be-
fore I advert to some specific points
on the administration of labour laws,
with which the Ministry of Uabour
is mostly concerned. We  hear off
and on from the press and the plat-
form, the Minister of Labour pro-
claiming what problems he would
like to solve during his regime. I
admit—as™ he does on every con-
ceivable occasion—that he is a trade
unionist of some thirty-one or thirty-
two years of standing. He has now
had adequate, if not ample, time to col-
lect his viewsto put them together,
crystallise them, and to pass them
on to the country. But nothing in
this direction has so far been done.
T have fried to hear from him, as
every other person in the country,
what his broad policies are, what
romprehensive programmes he has
formulated. and in what space of
time—whether it is two or three
years—he would bring his plans into
operation. We have had no occasion
so far to. know or comprehend what
his flourishing programme is. It
lnoks as though the Ministry of
Labour has no programme at all.

Shri T. B. Vittal Rao: It must be
liquidated then.

Shri B. 8. Murthy: If he had any,
he should rertainly have flourished
them in our faces. However. I would
still request him to establish in his
mind what his programme is and
pronounce it for the edificatfon of all
interests concerned.

Moreover, in these days of plan-
ning, it is but quite imperative that
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the Ministry of Labour should have
a plan of its own. But it is a pity
tnat this is lacking in this Ministry.
From the way in which his plans
were once announced in one or two
respects, and modified later on. n
looks as though thc hon. Ministes
is drifting and drifting. Drift |is
fatal in trade unionism, and (ke
person in charge of labour welfare
should first know  his inind. He
should be realistic in his approach
and establish the rights of the
workers. This, I regret to sav. is
non-existent in our present Minister.

Shri Nambiar: No complimént.

Shri B. 8. Murthy: Another obser-
vation which I am constrained to
make is about the deplorable deterio-
ration in employer-employee reia-
tions, broadly put, industrial rela-
tions. This is mainly due to the inde-
cision, if not wilful neglect. of the
hon. Minister in modulating his de-
termination. Sometime ago, he
preached that his faith was in collec-
tive bargaining. He declared that
his ambition was to foster that
system of collective bargaininga n
India, us was obtaining in the indus.
tries of the United Kingdom. Well,
this is quite heartening, but what
has happened? Step by step. he
swerved from this goal and flnally
seems to have come to the conclusion
that this system is not well suited
to India: this is quite inexplicable,
It passes one’s comprehension how a
trade unionist Minister like the pre-
sent Minister of Labour. could come
to this escapist conclusion. The onlv
explanation to this is that he was not
able to resist the pressure brought
to bear upon him by the capitalist
and other allied vested interests. I
am not prepared to concede that thia
fs due to his conviction as a result
of his study of the economic and
soclal conditions obtaining in the
country. The results of his vasecilla-
tlon are quite obvious. His policies
are vehemently opposed by the em-
ployers. employees and perhaps the
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State Governments and the emvlov-
ing Ministers as well.

Shri Nambiar: And Cabinet Min-
isters.

Shri B. 8. Murthy:
Ministers’ means that.

‘Employing

In fact, e is not able to please
anyone. I shall be wrong, much less
harsh, if I say that nothing bus
chaos and confusion prevall {ollay
as a direct outcome of this wavering
and wayward policy. I am anxious
to make the House know that I have
great respect and regard for the
Minister of Labour for his past ser-
vices to Indian labour. But it is not
only my disappointment at his per-
formance, but my duty to fthe toil-
ing and moiling millions of India.
that compels me to speak out my
mind. .

Ch. Ranbir Singh (Rohtak): It mav
be taken as red.

Shri B. S. Murthy: I wish the hon.
Member removes his turban. and he
shall then be able to hear me well.

Shri Nambiar: And puts obp a
khadi cap.

Shri B. 8. Murthy: The fact that
the Congress Party's Sub-Committee
on Labour has recently convened
an emergent meeting to consider the
fast deteriorating and deplorabile
condition of labour in India is &
proof that the couniry is seized with
a grave concern regarding the ton
uncertain policies of the Labour Min-
ister. As one coming from the
workers. 1 can competently voice forth
the feeling of a vast majority of the
people in the country that these
infructuous and embryonic policies
have led to untold distress and great
disappointment in the rank and file
of labour. Many disputes between
the workers and employers remain
unsolved and unadjudged, ag the
Minister has been consistently refu-
sing to refer them to adjudication.
In this respect, all parties, whatever
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complexion they iay belong to, are
unanimous in expressing their desire
at the dilatory attitude of the Labour
Ministry. At each successive meet-
ing or conference, the Hind Mazdoor
Sabha, the INTUC, the All-India
Trade Union Congress and all the
other trade union organisations have
been expressing their sore disappoint-
ment at the indifference shown by
the Ministry for the welfare of labour.
I have .given this to substan-
tiate my argument that none in the
country is satisfled with the happy-
go-lucky attitude pursued by the
Labour Ministry.

Shri V. P. Nayar (Chirayinkil): He
is always happy-go-lucky.

Shri B. 8. Murthy: I shall now pro-
ceed to mention a few cases where
the present Labour Minister has been
guilty of gross neglect in imple-
menting  schemes which were
introduced by the previous Minis-
ter. Let us take the case of the Em-
ployees’ Provident Funds scheme,
about which some scanty particu-
lars have been given in the report of
the Ministry for the year 1953-54.
Today the Act applies to six ‘indus-
tries, viz. cement etc. I am not aware
on what basis these industries were
singled out for the application of
the provisions of the Act. Perhaps
the reason is that only well-estab-
lished industries should be tackled
first.t This is good, so far as it
goes. It may be that it will be
simple and easy to operate the
scheme in such industries. But I
ask the Ministry whether ‘this
should be the only criterion for im-
proving the lot of the workers. Is
it desirable to introduce this scheme
only in industries which are well-
established and which had on their
own initiated provident funds for
their employees, and which are in
some respects better than those under
the Government’s scheme? In my
opinion, what the Government did
by introducing this scheme in a few
of these selected industries only is
nothing but an eyewash. Govern-
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ment should have certainly adopted a
broader and a more humane policy
in this respect. The Provident Fund
Scheme is intended to make provision
for the workers for the rainy days.
The first and foremost step should
have been to...

Five minutes mare.

Mr. Chairman: Only ten minutes
for each hon. Member. So far, only
ten or twelve minutes have been given
to hon. Members.

Shri B. S. Murthy: Excuse me. The
rule of ten minutes does not apply...

Mr. Chairman: There is no question
of any rule. I find from the list of
speakers and the time given to them,
that usually only ten or twelve
minutes have been taken by each hon.
Member. Since the hon. Member is
reading out, he must have said much
more than any other member who
only speaks out. So, I want the
hon. Member to finish within ten
minutes.

Shri B. S. Murthy: It is not a
question of reading. It is a question
of refreshing my mind, as regards the
points. ’

Mr. Chairman: I am not objecting
to reading. If I had objected, the
reading would not have been allow-
ed. But since every hon. Member
does like that, it is very right that
the hon. Member should have full
notes. I do not object to that.

Shri B. S. Murthy: No doubt, the
first and foremost step should have
been to protect the employees en-
gaged in hazardous and more dan-
gerous occupations. No doubt, the
scheme must embrace the workers
in the coal mines. It is but necessary
for the simple reason that miners
are subjected to bad diseases like
pneumoconiosis and silicosis. There
are other mines where these dread-
ful diseases are prevalent, but no
effort has been made to introduce
the scheme in these mines. What is
the reason? Why have not the mica,
manganese and gold mines been
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brought under the scope of this Act?
There are the plantations where
workers are subjected to virulent
misfortunes, where workers do not
have the wherewithal for the future.
The Ministry should have brought
tea and coffee plantations within the
orbit of the scheme.

An Hon. Member: Cardamom.

Shri B. S. Murthy: Another major
industry, the inclusion of which in
the scope of this scheme should be
considered, is the sugar industry.
No delay should be brooked and I
hope that my suggestion to extend
the application of the scheme to
these industries will receive the ear-
nest consideration of the Ministry.

I will now go to the next important
activity of the Labour Ministry, the
Employees’ State Insurance scheme,
which again was brought into force
in 1948. The scheme was expected
to cover 24 million people. But has
it covered? No. According to the

Shri R. K. Chaudhuri: Is he re-
freshing his memory like this?

Mr. Chairman: When he says so,
it should be taken that he is doing
80.

Shri B. 8. Murthy: According to the
report supplied by the Government,
only 8 per cent. of the total insura-
ble labour have been covered. Is it
fair. is it justice to neglect such a
nation-building activity lke this?
In all these six years. the Ministry
was able to introduce this scheme
in Delhi. Kanpur and in several in-
dustrial areas of Punjab. The coun-
try cannot but administer the severest
condemnation for this slow and slug-
gish progress so far made in this dirac-
tion.

In conclusion......
Mr. Chairman: The time is over.

Shri B. 8. Murthy: In conclusion...

Mr. Chairman: Order. order. The
time is over. The hon. Member has
taken 13 minutes. Time has to be
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given to other Members. If he has
got anything very important on
which he cannot but speak, I can al-
low one or two minutes more.

Shri B. S. Murthy: One minute
more, Sir.

Please permit me to refer to the
remissness of the Labour Ministry
in improving the economic lot of the
agricultural labourers who form the
vast majority in the land. The ag-
ricultural population in the country,
according to the latest census, is 249
million, i.e. 69'8 per cent. What has
the Ministry done to help these
helpless and hapless tillers of the
soil whose sweat is converted into
delicious food for our nation? They
form the backbone of the country.
They provide us with food but they
starve. They exert to keep us in
comfort, but they undergo untold
privations. I am sure that all the Mem-
bers of this House will bear testimony
with me that the agricultural labourers
live in squalor and misery without pro-
per food, raiment and shelter.

Shri Venkataraman (Tanjore): Be-
fore I proceed to deal with this sub-
ject, I would like to correct one or
two errors which my friend, Mr.
Murthy has committed in the course
of his speech. He charged the Labour
Minister with having yielded to the
pressure of perhaps—he sald—capi-

An Hon. Member: Certainly.

Shri Venkataraman: The Labour
Minister gave out the theory of col-
lective bargaining as against referen-
ce to adjudication and my friend,
Mr. Murthy does not know......

Shri V. P. Nayar: Let the Minister
defend himself.

Shri Venkataraman: The Labour
Minister started propounding the
theory...... (Interruption). If before
they begin to object, they do not
learn. well. they can have their opi-
nions alwave tn themselves. They
know that I am going to charge them
with a breach of what they profess
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to be the guiding principle on which
they stood; it is because of that that
they are objecting to it before I state
it.

Shri Bansal: Why don’t they have
patience?

Shri Venkataraman: In the Naini
Tal Conference where the represen-
tatives of labour were gathered, there
were representatives of the Indian Na-
tional Trade Union Congress,—a blight-
ed organisation according to them,—
there were representatives of the Hind
Mazdoor Sabha, another organisation
of the Socialist Party, a tolerable or-
ganisation according to them, and
then there was the All-India Trade
Union Congress represented by no
less a champion than Dange himself.
At that Conference, when the Labour
Minister said that he had faith in
collective bargaining, that he had no
faith in adjudication and thrat the
system of compulsory adjudication
which was introduced in the Indus-
trial Disputes Act of 1948 was not
suited to the progress of labour or-
ganisations in the country, one after
another, the representatives of these
major organisations got up and said
that they wanted a system of com-
pulsory arbitration for settlement of
their disputes—including Mr. Dange,
the accredited representative of the
AllrIndia Trade TUnion Congress.
Sometime before, when we were do-
ing propaganda on behalf of compul-
sory arbitration as one of the methods
of deciding or settling disputes, the
All-India Trade Union Congress pro-
tested very vehemently and said that
the Bill which was introduced by the
hon. Shri Jagjivan Ram was a ‘black’
Bill. They carried on a tearing propa-
ganda against that Bill and on many oc-
casions I was asked questions by my
friends sitting opposite outside in
several trade union meetings. But
it is the very same persons who
came to the Naini Tal Conference
and pleaded.—in fact, they were

strong and vociferous—for the re-
tention of adjudication as a method
of settlement of disputes. than the
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Indian National Trade Union Con-
gress itself. Therefore, I would say
that it is because of the pressure of
labour organisations that this Minis-
try has yielded to the continu-
ance of arbitration as a me-
thod of settlement of disputes,
and not because. of the pressure of
capitalists. In fact, I would not be
giving away a secret if I say thal the
employers were not very eager about
having compulsory adjudication. If
anything, the employers’ opinion in
the country is today not in favour
of having reference to adjudication.
It is the labour organisations that
are anxious to have this reference to
adjudication because they have been
considering that as an instrument, as
a method, for the solution of their
problems.

Then, Sir, I find that the Labour
Minister’s term of office for these
two years is one of masterly inacti-
vity.

An Hon. Member: Very good.

Shri Venkataraman: There has not

been that amount of legislation
which was promised to the people
of this country. I am afraid we

cannot see the Labour Relations Bill
which was promised to the country
immediately after the present Labour
Minister took office. There is no
chance of its being introduced. Even
if it is introduced, I am afraid the
system of our legislation is so dila-
tory, the system which has been adopt-
ed by the Labour Ministry is so
roundabout, that it may not be pas-
sed within the life of this Parlia-
ment. Once the Bill is introduced,
there is discussion in this House and
then it is referred to the Select Com-
mittee and at the Select Com-
mittee stage, organisations of em-
ployers and employees want to lead
oral evidence. Once oral evidence
is allowed to be led. it takes a lot of
time before the Select Committee is
able to report back. After the Select
Committee reports, it again takes a
lot of time before it can be passed
into law. We have an additional
Chamber sitting or. the other side of

35 P.S.D.
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this building and it will also take some
time. Therefore, I am not hopeful
that this Bill will be passed.

Meanwhile, there are a few urgent
problems to which I would like to
draw the attention of the Ministry.
One is, there is considerable confu-
sion with regard to the definition of
‘workmen’. A number of people who
are ordinarily earning their wages
and who are normally covered by
the term ‘workmen’ are excluded by
the interpretation placed upon the
word ‘workmen’ by the Appellate
Tribunal. Many people who are in
the skilled category and supervisory
staff, foremen and people who are
doing intellectual work have been
excluded from the benefit of this Act.
It is a question of fact in each case,
whether a person is or is not govern-
ed by the definition of ‘workmen’.
This has caused such an amount of
uncertainty that there is considerable
confusion in the country and peuple
have to take the decision of the Tri-
bunal before they can say whether he
is a workman or not. Therefore, 1
would appeal to the Labour Minis-
ter, whether he brings in the Labour
Relations Bill or not—I am willing
to give it up as lost—to Immediately
bring forward a few amendments
which are absolutely necessary to
prevent this confusion continuing for
ever.

When there was a discussion in this
House with regard to the working
journalists, the Labour Minister said
that he had asked the Press Commis-
sion to make an interim report.
But, we have read in the papers that
the Press Commission have refused
to send an interim report. I ask, is
the Ministry or the Press Commission
the superior body? ' If the Govern-
ment thought that it is a matter
which requires Iimmediate rectifica-
tion. why should they wait for the
Press Commission’s report, which
they refused to send? The Govern-
ment ought to go ahead with what
they believe should be done about
the working journalists. I am not
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concerned with the working journa-
lists only; I am concerned with every
person who comes within the defini-
tion of supervisory, skilled and in-
tellectual staff. Unless the definition
is changed these people would be ex-
cluded from the benefits of the Act
and. to this extent, discontent among
the lower middle classes would go
on increasing. It is not very difficult,
either, to introduce the amendment.
In the Labour Relations Bill, as re-
ported by the Select Committee in
the Provisional Parliament, we have
defined the word ‘employee’ and the
definition can be immediately taken
bodily and introduced in this House.

The second point on which I would
like the provision to be clarified is
with regard to ‘“labour disputes”.
Even now, people are agitating be-
fore the Labour Tribunals and Ap-
pellate Tribunals, and they are tak-
ing it also to the High Courts, whe-
ther a dispute is an individual dis-
pute or an industrial dispute. Sup-
pose there is a trade dispute with
regard to the discharge or dismissal
of a workman. The management al-
ways takes the plea that this is not
an industrial dispute but only an in-
dividual dispute, and an industrial dis-
pute is one in whic ha large number
of people are involved. All arguments
are advanced and ultimately it is not
possible for either the Government or
the workmen or even the employers {o
know whether it is a dispute in which
they should go through the process of
conciliation, mediation, settlement or
arbitration or not. Nothing is more irk-
some than uncertain law. Even let
us have a bad law, but let us know
where we stand. An uncertain law
is the most irkseome thing and it is
one of the things which add to fric-
tion in the industrial relationship.

The third thing is one which re-
lates to the unilateral changes made
by the employers in the employer-
employee relationship. There are
standing orders which have been
agreed upon between the parties and
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have been registered with ihe Regis-
trar or the Labour Commissioner . If
any party wants to make a change
in the existing standing order, he
should not have the right to change
it unilaterally without the consent of
the other party. It is just because
the employers are making changes
in the standing orders, in the condi-
tions of employment, from time to
time, that a large number of indus-
trial disputes are arising in this
country. In Bombay, there is the
Bombay Labour Relations Act,
There they have provided that no
change in the standing orders and no
change in the existing conditions of
employment can be made without 15
days’ notice of the change being
given to the workers and the matter
either settled or taken to the Labour
Court. This is a very vital change
which ought to be made in our In-
dustrial Disputes Act. If this is
done it will go a long way to smoothen
the relationship between the parties.

The next thing I would refer to
is the Labour Appellate Tribunal.
Even at the time when the Appellate
Tribunals Act was brought before
this House, I contended that this ar-
bitration or adjudication is not a civil
or judicial procedure of the kind in
a criminal or a civil court. It is an
attempt on the part of the parties to
come together through the mediation
of a person whose decision may be
come final. In fact. Ludwick Teller
in his explanation of arbitration as
distinguished from what a judicial
trial or proceeding is. has made this
point very clear and he says that the
essence of an adjudication proceed-
ing or an arbitration proceeding con-
sists in this that the parties continue
to negotiate and conciliate even be-
fore a Tribunal whose decision may
become final or may not become final
according to the laws of the country.
Therefore, if you want that this ar-
bitration should be done in the spirit
in which we intended® it should be
done, an appeal against that order is
always an invitation for people to
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become litigious and osrry the matter
from court to court. Industrial labour
in this country—and I won't be
wrong in saying that the employers
:also to some extent,—are willing for
its abolition. There i8 no other item
of the industrial relationship in India
today on which there is greater un-
animity of opinion ‘among the several
:sections of the people than on the
question of the abolition of the Labour
Appellate Tribunals and we would
airge that this should be abalished as
early as possible. Until it is abo-
lished, there is considerable difficul-
‘ty for the people in the South,

‘Madras, Travancore-Cochin, Mysore
and Hyderabad because the Appel-
late Tribunal having jurisdiction

over these areas is located im Luck-

now and even for ' small matters
these people have got to -come to
Lucknow at considerable expense

and dificulty. I would appeal to the
Labour Minister to locate this Tri~
bunal either at Bangalore or Hydera-
bad or Madras so that the parties
may not be put to unnecessary in-
«convenience and worry.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.
—East): Lucknow is a very fine place.

Shri Debeswar Sarmah (Golaghat-
Jorhat): May I enquire whether the
discussion is sought to be brought to
a close?

Mr. Chairman: What is the ques-
tion?

Sbri Raghavacharl (Penukonda):
He wanted to know whether the dis-
cussion has come to a close.

Mr. Chairman: No.

Shri Abdus Sattar (Kalna-Katwa):
Mr. Chairman, I would like to take
this opportunity to bring certain facts
prevalent in the Collieries of West
Bengal. In this year many pieces of
legislation for the benefit of the la-
bourers have been passed, many wel-
fare measures have been intro-
duced, but I am sorry to say
that the condition of the coal
mine workers has not improv-
ed. Coal flelds are in my district
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and I have the opportunity to come
across many labourers and they have
approached me for getting things
which they do not have. Let alone
other things. They do not get even
drinking water. The labour quarters
which are popularly known as dha-
wras are not fit for human occupation.
T have seen them with my own eyes;
they are fit for cattle to live in. The
housing schemes have not been imple-
mented. I am ashamed to say that
the Indian mine owners are more cal-
lous of labour welfare. I have seen
European-owned collieries. They are
more mindful of the welfage of la-
bour. There are houses according to
the scheme, there are pithead baths,
creches and canteens. But I am sorry
to say that our Indian owners are
unmindful of labour interests. Mr.
Tripathi, the ILN.T.U.C. Secretary said
uniformity is necessary for the welfare
of the workers.

I request my hon. friend to be
mindful and bring about the unity in
IN.T.U.C. ranks. In the coaltlds
of Asansol, ILN.T.U.C. is divided into
four parts and even the owners are
perplexed because they want one
strong union. I request the IN.T.U.C.
leaders to be mindful to bring about
union in their ranks. Nobody will
deny that a strong union is necessary
to see that labour measures are imple-
mented. There are multi-purpose in-
stitutions for education and for re-
creation of the labourers. The officers
of the Labour Welfare department say
that they find no labour leaders to
encourage the labourers to take bene-
fit of these institutions though
there are so many unions. I once again
request Shri Tripathi to be mindful
to the affairs. Burnpur affairs have
already been referred to. I am not
going to say here how the strike came
in, how it was ended and whether it
could have been avoided, but I would
like to bring the fact to the notice
of the Minister and the Deputy Minis-
ter who were there the other day that
some 300 men have been thrown out
of employment as a result of the
strike. Government are trying to
solve the unemployment problem and
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they are making schemes to give em-
ployment to the unemployed and so it
is a matter of pity that about 300 per-
sons have been thrown out of employ-
ment, by the management causing
great hardship to their families.

There is an institution in the coal-

fields which is known as Mines' Board
of Health, which is meant to see to
the sanitation, health, etc., of the la-
bourers but it has, in fact, got no
labour representation. The District
Magistrate is the Chairman of the
Board and in his absence, the Vice-
Chairman presides who is an owner.
This is an owners’ institution. I have
already referred to the housing ques-
tion—about dhawras. The labour wel-
fare officers told me that they were
helpless and whenever they broughj
the housing questions to the colliery
-owners, they produced certificates
from the various inspectors belonging
to the Board of Health to the effect
that the houses are quite fit. These
Boards are under the State Govern-
ments, and I think the time has come
when these should be brought under
the Central Government and there
must be co-ordination between the La-
bour Welfare Department and the
Board of Health. With these words I
support the Grants.

Mr. Chairman: I now call upon the
hon. Deputy Minister of Labour, Shri
Abid Ali.

Shri Debeswar Sarmah: The hon.
Deputy-Speaker was pleased to say
that the Minister and the Deputy
Minister would be given an hour and
fifteen minutes between them both.

Mr. Chairman: What is the objec-
tion of the hon. Member to the Deputy
Minister being given a chance to
speak? Does he say that the Deputy
Minister should not be asked to
speak?

Shri Debeswar Sarmah: I only
wished to know whether I would be
given a chance to speak on the impor-
tant subject, tea labour.
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Mr. Chairman: It is very difficult.
for me to say whether a particular
Member would get a chance. If this.
is the question that every Member is.
going to put, the Chair is bound to
feel embarrassed in informing every
member whether he will get a chance-
or not.

Shri Debeswar Sarmah: We want to
know whether we will get a chance.
I have no quarrel if you say that I
will not get a chance.

Mr. Chairman: The hon. Member
will himself realise the difficulty of
the Chair and I am sorry I am un-
able to answer his question.

‘Shri Debeswar Sarmah: I see the
dificulty of the Chair. But in a dis-
cussion on the Demands on Labour,
I like to get a chance to speak as no
one has presented the case of a million.
of sweated labourers that are employ--
ed in the tea industry. If it is your-
choice that case of tea labour should
go unrepresented I will sit tight.

Mr. Chairman: The number of in-
tending speakers is so large that I amr
unable to promise any hon. Member
that he will get a chance.

Shri Debeswar Sarmah: I am sure
that the Chair will regulate the debate
so that the various interests are repre-
sented.

Mr. Chairman: Order, order. It
may be that the hon. Member may
not get a chance and somebody else
may get a chance.

Shri Debeswar Sarmah: But he may
not represent the interests of the tea
industry. Let some one speak on tea
labour, I am not keen that I myself
should be speaking.

Mr. Chairman: Order, order. I do
not want to enter into a discussion,
with the hon. Member. I call upon
the Deputy Minister to speak.

wy It (s anfer set) -
WA AT e, 99 ¥ 97 o
7g fr% wear agar g fs o s
fedz & < ot aY AR 99 § oF F
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TR & Gy A T 7Z A+ gfeew
arq et off Y 1 fred ae A ag|
§ oy ax AT ghd 9TR wreAt
M T AarT fgegEaT F @ @l
¥ foqos agrawmrT § W "FAg
F1 A TW A2 § T qH@I FTGIHAT
FEAT 9T WIE | YW W IGE & AE
9T I A AT AT G @Y | IR ATeA
oY I A ag TA T w7 A w7
& @ fara & T 741 758 F17 T
& 9 1| ¥ F=u1 #1q frg adw ¥
Y wFar a1 | vy fedz ¥ g0 Y @Arq
FHY @ 7§ )

gg Jex g fv g @ q@ T
gt T #1Q fF foaar a7 $9 AT
wifgd o ag &Y war, ¥fFT TW
FE A §, WA § AR IEig
@ § fF g TN 98 TUT 9
ara & w9 5 foaar Y aFar ar
“FAAT FE AT & | a8 I & fiw Frqar
gfes @1 wafge 99 @7 §8
Ffgs @ N wifow s =@
Ffew g ®1 ag W & qgar g fw
for ofcfeafaqt ¥ g (@R R E ¥
I a7 5% & glaw ¥37 & foq wai
s FYRFE | T T FW N 1 fagra
¥ T wrfgm e @ & @ Y awar
1 a1 A | dar-fe §F ol s we
w ¥ § AT WE § W TF TEE 06T
feATT @ q@ w7 CATE FUM )

g 9T W AT F FiAfae
AT qgE q® H{T IR 7 AR
F art ¥ T O« a9 Sy
IR £8 g 13 A | | oW
49T a1 gareT Frard grew 3} fzav
gt TF TAAH T FT AT §, WG T
Hew naAde 1 v Lz Ttz 8,

ag woagdl & 33 gfraT & gF A w4y
W q@aagy @ AT TR A
T wair | ¥feT feeea Iq 47 &0t
§ wa @ g gfraa & g ¥ A
A FT SN § I IR IASHAM
F3AT ageft § | 9T 7 7 ¢ 7T I
g, 912 uRo Yo Y, Wg fafrez &,
arg gfeq &Y, frdt *1 78 &5 781 &
fr ag ga¥ & w1aw 9T A Iq@T T
& | AT ] o oy #< fpeT FY Ars
aY gfew ®Y F T€T TFAT A7MER
34 a¥ 7 fafreee adl g afer Ararae
FTH §IA AT3T & TGN §, TF U
G § | TF TG 9T 37 A FT AU
O f5 AR # qfeq 7 Far frar,
e weeq & Far fear ar daang
Fig | Tar fear, qd a8 € 1 gfea
A wofy ofr 3v gfaaT & w17 F 77-
HAY T #Y A T g T Ay
€ 1 3f Rar 6 F 9F FTAFTE FC
Y ATHTAY FTH FIAT A IT & T
gfeq 7 z@@yerd Qo 0 gq @
A e fedt & frarm @ q:3g gy ar
g o fapre v Trfg@

Shri T. B. Vittal Rao rose—

Chairman: The hon. Deputy Minis-
ter is not giving way.

Shri Abid Ali: The hon. Member

may not agree with me.

ag W vex wq § AP Aac
T FT W@ & | fow 7@ ¥ 72 WO
I H IR FT @ & ofr A
ag A g o FAE AN Frr g &
fe ST amgr v T@ITAH BN
T8 w7 &7 It awg gfow dc wrqA
TgaHATAT FY TEY 3 A

@ 70 o g7 4 fF anfr ow
¥eAT qrEa ] w7 fr deqzrem fay
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# ¢o qT ¥z < fEw & S |
I AT S F AT G A AT
ot | q¥ 7 wiEw fF o A 9g |/
wgl & fae § | o T AW aeaw
§ &R Wl aF ATHFAIT FT AT &
7 ¥ I F% fr g faege wom

¥ § A 97 A foret wiwme €

ag ToT € W@ S § | g8 g9
St ggt aT A1 § Y NI 98 FEAT R
g I F1 R Y G @ AT | 9T A
I §F FT AW 98 & gar ¥ &7
T A ur Afew a® { fr oA
gegfrafree wdf €

2z gfm, 3T gfaq w1 F
#AT woEE I ¥ o ga | E
gz @t oedfmmew & faw
% ¥ AT W Fr @9 IR
Y IT FI R T, § AT AT 9T
f& gnd fafr=t ot 35 w=faar ar
3% *fagt S 47 IS g I A g
TS 199 & g0 9T F) IgAT FT P |
HEQ @I § I ¥ FTAT ATEAT AT |
7 fwAmd ¥ 978 awe fes [T qrgan
g6 A F T ¥ oA N wfaw W,
e a Adt wFr, g wfww IET
W 37 & gy qiees ad & fr o
7z @& & § A smiwA, whaw, 7@
qq Y 9 FF AT FWE | A AR
§ 5 50 aar g g9 @@ | &
it & o e feeT amey
g f& gard wwr § f7 fegmm &
MR AT | WA g &
3v yfraw & g% ST #t gifas &
A g fF ¥y sl ga A
freft frew &Y Tomae o T T,
& g 7 2 AF 7@ AT qwd,
ag T g ¢

uF ¥wa qET 7 g8 fr dERET
Rz Fga §, 3 frg Fr dopr &2 ?
# FgAT wTgar g fr dowa €T 8
Tt # AR Lz F qasg § xar AT
T FT AL F THL | I H qF TH
T I §, WTE gefeEs 6T, TR
T FT FIX F@ g, T IR T FH
Q@ &, a1 fas 7 w19 FQ@ &, AT
fFfY FTe@m ¥ w19 FRE &, 99
6T § 9 99 ¥ fog daqa € Ay
aifed | g7 T gt € fF gw oA €8
TS FY qF, T U FT qH AT @
AR AR AN F A o @ &)

v IwAraan feg (g9 e
gfesrw) @ o |

o afaz &Y : &, a9 w7 &,
ffq o 7 &, 5T wigEl & o
gwae € | A faw ag € fF ag oY aad
FT FTAT AT &Y A& § 1 AR JAw
FT AT F7 AT & AT 9 FgX & IW
Fr foqr og, SIS SqTRY &,
JAW ¥ AT FY @74 A fyw
FAMT FH T | 7 A T A Fr NS
qrgy & Y & 1 g Y 3@ W ay
g | fer amor fegear & far,
fegem & wagy, fergeme & wgd,
T @) F) gAW 4% € A1 R IR
¢ fr srfgenr snfeer ag ampafas
o, sfae i NfF & W@ ¢ a2
o gyt wrdi AR Ew A N wWr g

ur wTed 7 Fa7 fF mai¥E u-
wrée ot § wff WE AR A fr
fir forg & SraTT IT #Y a9 frame
fisar o7 | W AfY, a8 FY Fg fav
T | og T fE A ety &1
gare €, qrUE 97 B AWH AG &
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wifs I FT W a@l ¥ qAYF G
2, X groriy ¥ fer QO Aty
Az & 1 g o A gefias o &
TR ¥ fefege st § oeTdy
g, o & foR it wefhtfoqa, Al
wYrg § X geAfedwr w1 wEr I
&Y faoar €

T AA-HTATEST JaC & aX |
et a9te & fo o wrd R wewmaT )
A fafrar AT Qo ay o= & fod
AT T ar R WY amiTESe A6 E
T Y FAA E | IE) A ag HY HHAT
fr arq @rg Hfafedfeds & wagd
w1 gt aw aree® § 97 ¥ fod &G
frdy frem & wg¢ Y =f qIET
& & 1 e fafw AT qR ST &
fodt o & T & 99 7 wfwe §, sYwa
T TE |

% AT e | A€ &Y W@

st afex A ;. U T A5 G
T § 1 S A Y T § w e Wi
] T o | qre f g oft A
g fr =% wgyffaifed & aed
N gfraw § s 97w gEyfedary
A faor & 1 & a7 T Ty e wx
TR MA@ E A g @
o @ Ewyh
AT QY awdr & A AT AfEd
# gg ft g W o fr a9 w¥ g
At F=h it wrfed A foar &
% ga w1 fae s qfraw w et
T & fod wwAw v i@ ik
TR FY TTH ATAT TG | TTHY T
AT FAlr a7 g g W I W
WY €% @17 7E) T | Ay Ay vy
T TS § A &Y § o B IE@
ot wFf ot § s w@ar wfied
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¥ a7 @19 §f 919 §v =2 DT
¥ A o w1 7@ Ay faba
Foly O & a1 § A9 97 B AE §
f& w1 fvar mar § et fr & ol
I T @ AT | A Y GATH FTART
AT F gf ft 99 § oF w7 ¥ dwar
g € | I8 7 gATY Fegfves wredt &
TR ff @, Iq F gAnede &% FAE
& TR 4 AR fgR AAgR AT &
AaraR At 4, ST qrdo THo do o
dro & Tarae2 @Y W & wfed | A g
9T TF T & A q1 v g€ oY I W
e AT o W g | A F 0w
FART AT fafiam @ qF7 & R
T T frg q<g AT qITET, W1E AG
ax ard Iq F fafeaa g

oF e a4 9X T2 @ fF e
T sy fdwde” & a1 7 WL wveEl §
¥ fodfy & o forr A frgr SIS &
uF WE 7 wearar fe gu dfrfaey
¥ ame ¥ & # qo g fr e
Tw g A vefeme foegem dw &
TR QT § & e AR fedwadz &
TR § N wrwT frar A\ oag
#fRferid oI @ W e a@
¥ e fr Ay oF 37 ey & free
X miyararg 7 aTE o1 W § ar
W Y ATH T G g arag faeyo
UF TR & IO ey B a5 arfr
a < fufredt e Tadde e <fear
ﬁwrfwm'ﬁ%m'rimwzwﬂ
oYy § fir are 2 fr gw fieg aca
& W& THATIT % JAx H w4
RE aeAEe N aEAs W@ E
R N arfedt aferarc f sq
o figwdz N aga Aer
21 fgrzorr F ¥17 sgagrare o &y
i, dvmergm A & @, WHF @
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[ afaz ]

oTg AN uF fedawe ) gar v @0,
vw arfedy 77 99 &Y Qe & ok T
arfedt § e A v fear fr @
F9T frg &7 s § o T frw e
ATAT ATEA & | T I I W ST FEA
#Y T A gAEar § |

agi 9% ¥¥ gfraem w1 was §
Ig a7 wr § fF o o d3 gfraw )
g ) fogrfage &1 arevnifer gw
g Tfed | s e Nfeg fr on
FRATT A AG Voo FIA 7 1> g,
L TW B AT WA AR % g g
% & fogrd ¥ o a4 uF 3x
gfaaw aar a9 §, N q& &Y gfaam
AR ¥ 1 I A gfraw fos-
LT FT @Y AFA A F Y w7 I3
T *F Fx frg farew &1 sgagrT FT
|HT, TE AT T GAR R FT F 7
AT A A vt € 1 g Ay W e
Ay & fer & faegs faarw &
W o fopfae adg &Y ad &
¥ oY QF o AraT § 9@ A I
T 7w Ad T fw g1 oF giaaw
A daed § & g ™ Wy
gg w4y A T A T v wifgd )

TEHfoReT F A § g 9T -
R 7€ d swF A wi
FTAGMR qIEgT § wFA g q7
T T AIGE | g A 98 Rifqa &Y
wd N fowige & fod gwerad &
|79 &3 ¥ TR &F qg=T fXaw
A arardy ff @@ 7 g | oF wdar
et 7 99 #7 feRigw AR #Y
N qfwe 9 | a1 w@ «, W fear
17 | feT gart A I sfreacarge
A aga wifew 7 F gFraEE § AR
wo & 1 I F el FT foar fe ¥

feniza #Y 717 ¥ | aY gfvaw 1, o w=-
foendt & 9 aTw a1} & s F &,
I § TR 5T fxar | 9w qfere 1%
grit @ fF ceafedas @ & i i
Y vt &, ag F wAr § | 3T 78
T grar a1y fr fad WA § o
gt & 1 a1 7g Y § i o fewiw
Iy A wwdifedys A fifaa #
ol & | fox 38 qeqfedaT gafed o
T4 & 9 fr Sa ¥ ArAoTd § $8
IgS I waw 67 W §, 39 AT W
Q9 FgoT T v |

Shri T. B. Vittal Rao: I only usk
him to refer to the statement of the

Chiefy Minister of Mysore regarding
the Kolar Gold flelds.

6 Pp.M.

aga sseT B9z § | WY I A
SN ALAXE, IT T O TR
FAFATE | AT AV qg FEAr ar &
org oy fewigw st & o angTfen
g & T Mfr wYE FE 97 w7
M, oY wd grew W oeofeRe 239
w1 FrE v af @ar ¢ 1 faw g
yfedww 2T AT TG HE AT FAT,
TN WAY FIAT A qEfeRETT &I
agea 7§ w@ar ¢, TW @ ¥ qEqf-
duw o g A §, e ar 7
F1fegd 72 fad oA & @R | T
fef ot ;@ & AW Y wET &, =W
tfrgwafmsAeéfrmemd
9 ¥ 77 o9 &% A wf ¥ oy
IH FT HIST FT & | TF ATE 7 HE@EAT
fr qayfeda a9 93 @R WA §
¥fwr T8 "I 0 st AT ag Wk
T TE ®AT A, AR AR F 3R
qawd fr ga 7 eI N & § o
gefedma f & G § AW g
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fear @ ar vrewE ¥ ¥a@ FgA &
frar &), ar &t e WX AW &
O T qeeare & § a1 IwE A I
&1 qAr §, aHG ® 4 wN 9EF 4%
AH A qvaT § 8% 7 us W gefe-
¥ gt faar, & & gy wfaw A
1€ dqr qegfedas fas wra ok
wagdl & feqie 7 frar ), dfew qw
g e g1 1 ag oY wgrwwn & fr aws
TV oeqrATe frar amET § | R A%
F ot ax gefigaw fecqa TR 3§
HIAgA graife Iga @ IV GIEFH
Z¢ g, 3fFT gw ] oF WY AAF F
IFg ® gErge T8 frar §

9g ¥gX & far gw A Q1 a1, A
BN 9%y 9 § | qw § avey ag A
g f& w=zF qv 9% am § AT
qmg a0F A qgH I wrEw T &,
fre wgy § fo 2 grew w5 W g,
i TY F adt | I qEfe-
FaT oY IE@ A O a8 *
IG § g7 T AE AT FR K7 /W7
agf amar §

Jare, § TG w1 v wT W
q1, AR A% 3T wfAFT A ag
FE o {6 gq A ¥ 7g I6d AR
ZIAE & A1 GAEET @
2w ¥ &, Ifeq aifrodt ¥ afr
faz fom & 5 3 gfrafaow #q &R
qifeferm suer &, 94 ST w@AT
F7 HT wFeSTIRNA a1 § Iq A
z® qaad w1 78 a1 faur | A=
¥ w3 7 uF graT 3 qeyfedad
A, gw I¥ O & 2 % &, vefe-
FT AG & AT € |

g gfras qeyfedaT afl g
M3 gfma & ezrgs W dwe  faar
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g & Qe woa Ay § f5 e
g 31 ga@l ) fm woaw
@ afm ® geqfeRew &
w § W @ N R
gefedam @M &1 g9 WA W
# GEfedmm W ¥ foq qaiv &,
AT § wTORT aE fastar §
o TWo ATo F TR H A
feraeama ok w73uw w1 fos ogf
93 farat mar § § q7 faed are ko
qEo dte A forddum Ak aw-
T AT FHET o7 Yyl qr | fggerr
W g Awi agn SH @ @ g
T & 37 Y gor A g fr farg-
wm § 7y fradaw ol s
frerd A T § 1 g ag gEk oY o
Fadw ewrd F gr g, A ¥
qg T¢f wwmeT Wifgs i 98 s
¥ qufeow w1 o A @ @
Wt aAF AT FHIT FY JWT g WA
a1, 309 99T o 9 € 1 @ & e
A ¥ A vy gt of Tt g wHA
ard wf ot ANfe o w0 fe oY
Fdeew fewr T f/d 17§, o
7 ¥ fradt A gw qeTCT AT FEA
g AR 37 I Ay w1 awy § A g
A3 qga o fadft s ag g
frer ®5ft afe ag @ fe o9
# ¥ fieeft foridame ok wada
9 3we fFgr o1 awar § SR feaal
w1 qu fewrd Af FT wifgd
fasrer ag & f5 qU 99 X I 7
g &% @Y Uewrd aff w3 @wr

AR AT ST IAGMT 7w
fr qeaaw &9 &< faq ™ §, wy
QEATEIE AT WA AT 4 | W XY
Tag g At fe 9g> wavagy saar
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[sft srrfaz weh]
I FX @ | AT FTH! FIH G AH(
2 1 amfo THo Yo # M Afw ww
wzw wf § AR ag WTex § fr wTHY
Wty AR FATE ™ I 8,
¥ 9T 9% FWT EAT A1EE | AT
SfF atfe Umo o F I @W TS
IE FT9 4, I9 FW F G0 F fa@r
T g aR 4fF ww w1 o oadm
azw T § gafed oS OX gENieH
Wt a4 AfY o & faF 9 s
F 4, xafed sqraT QTATEwE A9 WY
FEQ@ T8 & | AR T SATET [y
g 3fFT s WY R I AN T
BT &Y 39 9 W forar o ewar &)

g % dwae feflw &
dFTh €, 99 F IR A fod 7wy
oI 3w &Y § AR AT yg |
£ fF 39 & w19 &9 Q W@ &, SArar
9 T FT [oTRT §, I A HwQr
g gt ¥ Productivity studies
without improving  the
conditions T arTew &, T TW W
TUF IR @R Ay & fF
afeT AT W a6 A aw faar
I A1E8 AR IF B FFAL FA@T
aifgd, g § ww swefefd @
T AR AR & Yvaw WY R
fewrT @ § fF 99 & fed A
T Tl & )

AT AT & Ak § 9 few
fear mr €, 9€ & I ¥ agwwE
g€ T WY gHEw & g TR
aa &, [ 7 JgEw A7 € | W
¥ qw a9 #Y gest wrew g, snfex
g off Ot ™ &, a7 wgt a% 3w §
fir Sf 3 & aE T N w@le 7
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99 B v frere faar o ? 9w
N ow ger o & 1€ v 51w
9T FFBT AL LT A FEL a6 AT
Tow AR w@% 9X WY Iswr FET
98T | uEr fasad sy a8 =,
gz gn W amY @ aR F ad s
fF &t @t gw feer & ampnfaa
s &f N I, A= gw@aET
faor Rt aFa &3 N9 e T@d
R # 7 ® gw fewmr wwgar §
fe g7 auex @l ¥ 39 F &
Friarg &3, g T Ay e fr
foemr &1 a1 Femfew ™ g
fafed & g & 8 & §

UF AT A S FAT ATET g R
AL T T 44 AS AT IEAT
e g e s & M dvm &
W W TN s oa @Y
Increasing number of fatal acci-
dents in coal mines %1 fa% smar,
arew g v 7% oy ¥ 97 v oW
fs sto aew A Wew qRidey @
Q § AR W@ & yofeew a1 &% zw0
W AT T A WA T & 7
Y a@T g E

7 faw fogeam & afs s &
ford gak T &)

The accident rate and death rate
due to accidents in mines have pro-
gressively been on the decline. The
death rate for 1950, that is before
taking over the administration in
Part B States, was the lowest ever
recorded, namely, 0:6 per thousand
persons employed. The death rate in
the year 1951 and 1952 was, respec-
tively, 0-77 and 0'8. But this slight
increase is mainly due to Part B
States, in which the accident rate was
higher, being brought under the pur-
view of the Mines Act in 1951.
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O Al ¥ 1@ AT geT A K
o A oy frroar § 7 W * a9

FT ARATE ¢
| FHAT 2.%¥
HATET 4%
JATEEY EEH 8%
ST 254
wE <3
gaTges femew oy
T feur _%
TS 48

Shri P. C. Bose (Manbhum North):
Is the figure per thousand?

«ff anfarx areit: oY P, I ATSAC |
¥ g 39 T @ 497 fF ga wie A
i dffdew T @ %X §wy g
HR T A FET & A W WY
®1s AT & T FAT A | T
T 78T § 5 1o wew ¥ ofedew
9 f5d o1 g §, 99 ' Sifefe
FX A 9T FEAT §, A TW & ARA
g Riferr &Y o1 @ & )

Shri Vittal Rao: Does he know that
the figures of fatal accidents are 288
in 1952 and 331 in 1953? He cannot
mislead the House.

pr. Rama Rao (Kakinada): What is
the figure for 1953?

ot srfeg o gjyy & Ferd
#f qaeT L TRfaT F AR T 7
AT ®T W@ 91, AT q1ET, R 3%
ZATX 9T G gC & | W AT F
9 AR A=y a1 i@ W™ QO
AR AN TR/ gT & | w1 FTH
afer o=t & o=t Qo fear o @
g
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Tré qrefee ofade & a1t 7 faw
g 1 # 3% Y won A § fRow
aTe qrg qrEtge &1 FTHF W fRAr
war | w¥feeT e & fogw ¥
Tr€ qefre dfinie & fogw & @
fred am & Fer &7 gam § | AW
fafredt & g qrfedt &1 s=r @
W T oary & fom w1 fF @ X
aeew € ar fom & fRmer famRe
F% § SHeT FLFFT € | @@ AR
AT AR §, FIRG W ST
q AR ot gavEAe § Fmew g€
9 fom @ f& gw 7 A9 QW Fwm,
AT # qgafa §, FaC I gEER
ot & foRfess 423 gu 4, Io
N a7 | wiqE JAL H EHEI, I
Y ag & <tw gf € | ¥feew a8 @
ar§ qretee fmew ¥ @ gdd 1 g
ar§ qrefez &1 N g & ag 9§ A%\
TE & g AT ATE T TET 8

T # 78 a9 #% fr onft forg O
¥ W€ FwerawT agT 4 G, fe
9T A & TH, T AR A THA |
AT 7 g € oF sRfae @
¥ uF wga 7 qor f§ A7 15, v
FHE I ¥ IR A% | 3w §, wRY
a4 & qoqe qfgad §, @ wr wore
T G GEAT ! AT FHIT HTH AvGY
aE o @ ¢, e 3T W A @
i N spwfora v € | dwe sty
ar R A} T STAY At of a0

Shri T. B. Vittal Rao: It is a cheap
argument,

st snifiy W : MTAT § & I o
w7 WgeaT g fr o qw ata wy ATIET
g oaagd A gfma woma @
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[+ sfaz )

wifgd | F @A Y A A g R
AP & IT I F g 7 A A
NFART Y, AR €< TAAFT g1 1 | T4
# w6 garr frmg g e &
@ r § | 1 3fFw ag W S A
FWE a8 3T gAoa Fgw ®
TEFARAT FI7 ¥ fau w4y, afes
Al At & fou grar g0

Shri Nambiar: What is the criterion
for recognition of a trade union? He
says that recognition is not based on
the simple fact of registering. Then
what is the principle which Govern-
ment is enunciating?

Mr. Chairman: The Hon. Deputy
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FA R ITH 7g A7 A & A wI-
A & fod w18 127 F A A § AT
3T F AT W E | ag qEre v v
7aE § | AW 1@ A ¥ qat gh e
It yEs feodt fafrex 7 =7
g4 Hfafavs 3 & qarfeew 39
fer a2, M ag fr g7 & fod wa g
Fr Fgrew ¥ sfezys feeqam dve
¥ WA ES W Y A gE
Sfew fad gy are ¥ arer wwer
AN G Ta T ogd ot T
T AT AIg] & fod fead et ¥
TF 9T A ATy SrE I W §
AR JY 2348 H aWE 9T e g

Iq T ¥ dax fafreex qrgg 4 WY
I AT FEY AT, ATITT IS TS AFAL
& A arfems, i IR wagRl & FaAmT
Y 7§ a1 € Tafed 3g THY I@ 77
@ § % 3¢ Tty fear ot <@
€ | gA® ag & oY f aagl & fod
T AT & FAZA & FA & AT
fax P> gu § 1

“Minister has not enunciated any new
_principle. What he has said is only
this, that the mere fact that there are
so many members in a trade union
«does not entitle it to be recognised.
_And that is according to the Act of
1946, as the hon. Member kncws.
“That is all that he has said, and no
new principle has been propounded so
far.

Shri Nambiar rose—

Myr. Chairman: This is not question-
“hour, nor can the hon. Member be
_allowed to cross-examine like that.

Shri Nambiar: I want clarification.

# fred (v w1e ¥ Ag & T
aa® § FTR £ § AT AT JoH N
femr ox # a7 oot & W §
FRAFAIAA A AT N AR oy
¥y g, Fs agi & g 307 WL ST,
srafoqe &, 2xfars =8 &, Sa< Fg
TRIY | WA s N ag € fr
A AF T AAFA S AT, N SRS
sarfcrs & wragm, qfafadfefeat
q 0 T &, T&MQ a5 A7 aTord
TR T FIH FAE, IT 37 5 ey
TIRIFEA AT E AR IT A5
& fir ag sad A §, gEX aomd
e Ao ¥EF W gEw d,

Mr. Chairman: Several questions
~have been put to him by othe:r bhon.
Members and he has not yielded. If
he is not willing I cannot force him.

Shri Nambiar: It is a policy matter
and I want clarification.

Mr. Chairman: Order. order.

o aAAQ  (FTATE—feAT—
wagfew nfear) : swwfy o, &
qIFA ¥ I9 qak ¥ foq §@ w0
argan § fa¥ st as ol ageery
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I #7 ot 8z A 7€ &, TIW &S
N €@ &, IT A @T F a0 A
THAX &1 9T §, a7 A qg W@
frrosar & i gw o8 g orfore i
AT | Wl 3T 9 g FHFTY -
fomat & wa, fofas afaq s, A
g syt o o € &, A Y
Q| v ¥ fod I®  of W o
& g gefadt § frar omr §,
3f6T ag g o 99 T & gEL -
oY w farod &, g 7 fed 9 )
frates & alk 9= § ok @R OF
T FEW L B ofr gErd et
®ré W AogT gar AdY fad gwArR
wraw 7 fromr | faw ag oF s
var € fr foag & fod g sy e
#T fear omar § fF e dwel
T ag feqr s

arzfas § gad 9@ @1 fr g
F & Q¥ 7 gfAar F7 awrar A7 qrady
fer sraw far 1 ¥fFw 3® a=-
Tefte gagR ag g o & foi wv€ aifers
T H1E FHAT TN FT A€ qGq
o FTf L gwIR gl domE 7 g
FTH AR AT T §F qiaw &g I8
nq fsT g FIw &Y & g § Ak
IT 9 S TG AL gAT | H ST 7
FRAX T N T FIATE I & ard
7 foar § f5 37 1 g 7 uF for &7
8 zd! frodfy fgd fFw s wyfamr-
Gfedt ag aww fs ST gz 7 &
gt 97 # afexareg e T FT P A
T T W ag g gl g g
fod | FA E | ATawT S grefEae
fewaeg 1 o § e o1 Ofad
fe few 2 3 ®HS fRar sr g
g g gu ¥ foit dorra @ age Sifaw
1 w4 qfraee aroiTer fRg A

TAXAT FTH FE g W € fr
wfafaas HaT & amrsme 1 947 47g
§ aq fvar oy foe ot ¥ fr Sl
¥IT ¥ wraeTa F1 & frar amar &)
TR a1z & fF g9 T gATR g & ¥
Ffrm 7 aif & | woE ) A
fafadfedt & gt & aagd &1 ®WOA
a1, searer A wgfratfedt 1w
9T AT §TER T WL 97 | FEAF
¥ qanfees 1 g s Trgar § v wife-
fodam srfteae & az a1F aaé v aw
T W AT & g FTAT AN & |
afeT FTH wdfraEg & g 99
IR TAFT & I FTATE AR AT
TEAR A IV ZEAAT FT W T
w¢ frar )y gad Bae afe &
afed & dad FUd Ay gad T@ I
waf faa 7.0 anfeme #Y gomar frars
¥ oI T FTATS F qITA1, qER. 7
Ul &Y SETd § Tt AR IR
wa=T fRar | SfeT 3T GES FT ¥
AAYSTZAT | HTATE F WIS § AT T4T-
He 4 warw 2 & far 1 wwakr
greareT & worfer AT avfeae wr
ag #gr w4t 6 ga A FRTA A Ay
A F FTET A £ fgar gy adrar
7g gort fr wa g .3 ag Trear sferare
ferar Y FrAaTT AT gR | A F qg wEAT
TR 4T P o BY R R 0 ATy
& oY %y oA & £ qa ST arfpa &
T AT | o X ST AFRa< & qre
T & &Y g gHa Fg & o A e

',W%Ttmaﬂwa'@fml fresy

qT 4 FFF QYL HT AAAF FAT
fafree argm 7 #gr @1 fe g7 IAHY
¥ F AAY § gE gar T FEA &Y A
,w'

oF AT FT FARaE &t gfawd
wafaw Wﬁim@ﬁwgm-’
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[¥1eo wemardl]
‘aq frean € 1 s ar sl w4t
A FY qITaw faar | darw &
‘o g & foq wdfaq  ®&
@ § 99 7 wgr T § fE arr e AT A
Tt AT e gEara g Y I -
-1 faar oy ¥fFT oF 1@ 5 9
‘Ygw AR 99T T FTA A EATH
B W Fq A Fht aw W a@
FgA & f gw 5T 7% T F17 Y AT
a7 fop ¥go TAAH'E A FA | AT
AW @9 F7 A arfare £ 0

TH I § o= & qrAY F
fo Y AT TFA A [T FTH @ E
ITET FE FE LY AT R0 o WY g
fredy & | o g% I9q qE W & fod
HAAFWE AV FET AT E o IR AT
HHL T AR A F3T 1 A gwrdr
Afere 7§ | ag AL T E A
R FT WYy oY AT FT W E
-Fg #Y TaFT TEER § AR T Al
F T I A@ ¥ wud § fog
-qtg ¥ fF fager ¥ ehe o F92 &Y
fae & & F7H S AIGL ¥ THOA
& o ag ag axfeera aage § foaw
fo dwedy Fax o fagar iy g€ &
AR A ¥ g T ¥ fod dare Adi 0

s fafaas Itw vae &1 fram
-qg qaTd ¥ f sy gam A Ay W
&Y€ AT Ty {1 e} fawrfon o )
3IgA I BT fFat f T3 @R W
‘xaar o fasar wifgd | o awr
g GawT fRar 4T fs ST Yo wqar
%7 ¥ wx faear  wrfed Sa aww efrqd
Y Wi oAl X oW T qRE WIE
“FTq f#B'(’%qllﬁWﬂmﬁw

ag  frar war o fafadfef 3
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ST 99 & T q9E 4 Iq%) I4T fgara
& atz fear o< fafmm 3w & feare
¥ q7@mg T dv | o ag garr f wgt
9ES qATY ATIHY FTH FIA ] 7l A
qredY @ T AR g axfagi
frgre far mar | & 3z grew € )

T8 & ot gl gfeeai §, Aol
# BTA ¢, a1 ITQ I & foq gz
g | g WY 3T FY AGY & oy ) ey
# wElelt gNAfaw 3ad war 9 |
ag ¥g= TaddT 1 gefeqaw € | qwr
AW TF T & qIH FAYTIAT, IR
ATH R 79 T 1% L) &, ST sw
FET @ A § IN Y w wwaAw g, v
vt gedt Al wwfed fs sab wgl
®YE 7T TAT AT AT AE IGFY FFA AT
ATEAT 9T | A IAwR gy Agr & T
WA I A FY JoH F for
ot 7 or g7 7z T TF £ g T
&1 =t g O AT g 1 aro wygfafa-
ifedty w1 Bifed | ¥Tw wTadde By
¥ Afod | & wEeY 9 ¥ow fas
tREge v mar | agh v @
¥ e gefan § dfe ag 3o T
N AW FH T 13T ¥ wr
gEw T &) A ¥ STERT W
Fg7 ot fF sw g dwer
#< foar € fF ¥ #Y o w1 faar
AT | AX R @ AT IFAT GRS
FoAfae # ol | i w1 T X
ore Fera Erm A Sawy Far fadem
a1q wgd & e g I dax wed §
Y IR FTT FT AT & TFAT 8 |
oy At % fee fd e g T §
@Y fierety & ol o feaely & 1 anre
W T Y a7 fr s fifwd
e ¥a ara 1 ¢ e fore a<g o
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FT & o o ST R AW
I & fod #ft % ST TIW N IV
A@ &Y gFdY g AT 9T W foeh
H #ré srardt 7€ o avdr | ag S
A i gy { f
a7 gk A o wad fear gam 6k
FIAT qI€T § ) F IR OEAT
& N §8 A7 Dy Fax F ok v
AR InFfRsAIG 1@
qardfrs wwg ¥ foq fr Afod

Mr. Chairman: The hon. Minister.

The Minister of Labour (Shri V. V.
“@Giri): Mr. Chairman,..........

Dr. Rama Rao: I want to ask one
point of information.

Mr. Chairman: The hon. Minister
has not even started. Let him con-
.clude and then the hon. Member may

.ask.

Shri V. V. Girl: 1 heard with great
.attention and respect the speeches
from all sides of the House on the
subject of labour policy. 1 am grate-
ful to my friends on all sides for the
very affectionate way in which they
‘have dealt with the matter. I must
say that 1 was pained at the utter-
ances of one good and esteemed
friend of mine who was my Parlia-
mentary Secretary twice and who
prided himself in thinking that he was
my lieutenant; that is my friend Mr.
B. S. Murthy, I am glad that he is
here. I expected this much from him,
‘that he should have come to me and
should have asked me: “Well, Mr.
Giri, what is your labour policy; what
is your attitude and so forth”, but this
is a personal matter. I am very sorry
to say this, but I do think he will be
well advised hereafter when he de-
sires to make such a bitter criticism.
‘He should first try to know my views
‘and then he would have been in a
‘better position to criticise me in a
imore constructive manner.
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However, that is personal. 1 would
like to maintain my former statements
of which I am not ashamed of. I am
a trade unionist first, a trade unionist
last and a trade unionist always. I
am not ashamed to say that I still
consider adjudication as enemy No. 1
to me. I have always believed that
so long as workers are organised, with
cent per cent membership in their
unions, with sanctions behind their de-
mands, subject to their demands be-
ing just and reasonable, they will
succeed in their demands to improve
the conditions of the working classes.
Even an old trade unionist that I am,
I must frankly admit that I felt a
sort of a depression when I heard my
friends on all sides of the
House talking in a spirit of pessimism.
It is due to the fact that they forget
their own defects or deficiencies. We
are more accustomed to sit here in
these Benches and forget our real
work, namely the organisation of trade
unions which alone will secure for the
workers their just rights. Let me
make it perfectly clear. I am one of
those who began public life with the
beginnings of the trade union move-
ment and I tried to be a humble
worker in the <cause of trade
unionism. We" started the movement
from scratch, with no laws except
the law of section 144 here,
there and everywhere. We were pre-
vented even from addressing meetings.
The workers were afraid to come and
hear us, except from their homes. We
had sometimes to address meetings
without anybody looking at us or
seeing us; but we knew that they
were hearing us.

My feeling is that this pessimism
will disappear from my good friends,
many of whom have been my lieu-
tenants, and very loyal and affection-
ate friends, who belong to every sec-
tion of this House. If they will put
forth greater efforts, not by the
speeches that they make here, but by
the volume of work that they do in
the field, I am absolutely certain that
they will produce greater results for
the working classes.
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[Shri V. V. Giri]

1 would like to reply to the very
pertinent question that was put to me
when my friends asked me, what is
your labour policy, what are you driv-
ing at, why are you sleeping and
so forth. I respect their wish
to know. Let me tell you, Sir,
straightaway and through you not
only tell this House, but the country
that I have always believed in bipartite
and tripartite agreements between
workers and employers, because I feel
that an internal settlement of dis-
putes and differences between workers
and employers is far more abiding,
far more permanent and leading to
greater peace in industry and leading
to good relations between workers and
employers. That has been the basis of
my policy as an agitator. I would
yield to none when I say that I led
the biggest strikes in this country.
I am sure my friends will not say
that I am exaggerating my qualifica-
tions in that matter. But, in spite of
the fact that I was an agitator and
leader of strikes I conducted also ne-
gotiations with the employers and
tried to do my best for the workers.
Therefore, if you ask me what is my
labour policy as a Minister, I say I
stand by bipartite and tripartite agree-
ments.

‘Shri 8. S. More: (Sholapur): But,
you must walk now

Shri V. V. Girl: I am walking. If
you want proof, the proof of the pud-
ding is in the eating. That is what
1 have always said. I shall prove to
my hon. friend, Shri S. S. More whe-
ther I am sitting or sleeping or whe-
ther I am walking.

I believe in agreements between
the workers and employers because
when once workers ang employers
come to an agreement on fundamental
matters, legislation becomes easy be-
cause we merely register what has
been agreed to by the workers and
the employers.

Now, I shall come to my good friend
Shri 8. S. More. I am very glad that
he asked me whether I am walking
or sitting.

Shri S. S. More: Standing.
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Shri V. V. Girl: I refer to the fact.
that on four distinet occasions,.
on fundamental matters, workers’
organisations, belonging to the
right, to the left, to the cen-
tre, and the employers’ orga-
nisations came to agreements. I will.
take the first one, namely, the ques-
tion of lay-off. In the Labour Stand-
ing Committee, top ranking leaders of
labour, top ranking leaders and cap-
tains of industry and the Government
sat together- and came to an agree-
ment. Nobody here in this House
would dare say that we did not secure
by that agreement a social security
measure that does not exist today in-
South-East Asia, a social security
measure which enable the workers
who are retrenched today, not to be:
thrown into the streets. They could
lift up their heads in spirit of self-
respect, go to their homes the moment
they are retrenched to their wives and
children and tell them, we are not
beggars in the street from tomorrow,.
we have secured something, half a
month’s wage for every year of ser-
vice, and notice wage, we need not
immediately starve, we can look round
for some place where we can work
and earn or have some little shop and
from that earn a living. I do not say
that it is a big thing that has been
secured. I say this is a social security
measure of an order which keeps and
maintains the self-respect of the wor-
kers. This was secured by a bipartite
agreement and I would ask my hon.
friend Shri S. S. More to say how I
have not put any view into execution.

It does not end there. I would
again tell him what has been done
with regard to the plantations. The
Plantation Act was passed; it was in
cold storage.

Plantation workers who are lakhs in
number were not having the benefit
of lay-off and retrenchment, and you
know, in the plantations—whether it
is right or wrong, correct or incor-
ract—without going into those mat-
ters, there was what was known as
a depression. I am not discussing
that depression, but what I say is that
on the 30th and 31st January, after
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a series of meetings between workers
and employers and Governments, we
came-to the unanimous conclusion that
the workers in plantations will have
the benefits of lay-off and retrench-
ment and the Plantation Act will be
put into effect from tomorrow. Could
you say that we have not secured an
agreement on a fundamental issue
which is of service to lakhs of planta-
tion workers in India?

It has not ended there. The other
day we met at Mysore where, at tri-
partite level, we discussed many
matters in relation to industrial rela-
tions. We discussed the matter of
Gorakhpur labour. We decided that
a committee should soon sit in order
to go into the matter and find out
ways and means of reforming it or
ending 1t.

A good deal has been said on the
matter of implementation of the mini-
mum wages. I may be allowed to say
in some detail what Government has
done and what decisions the tripartite
conference arrived at under an abso-
lute agreement of the parties only
recently on the 10th and 11th Jan-
uary.

1 would like to draw the attention
of the House to the discussions which
we had on this subject at the Mysore
session of the Indian Labour Con-
ference. The Indian Labour Con-
ference being a tripartite organisation
of the greatest importance, I thought
that this crucial subject of wages
should be placed before it. Having
considered the various suggestions
made by different interests, the con-
ference passed a Resolution recommen-
ding that the time for implementation
of the Act in respect of Part I of
the Schedule should be extended to
31st December, 1954, that the Central
Advisory Board should examine the
manner in which the Act was imple-
mented so far with a view to formu-
lating a code of directions to be issu-
_ed by the Central Government to the
State Governments and with a view
to laying down principles and ecri-
teria for the flxation of wages. The
conference also recommended that the
Government should issue Notifications
for covering additional employments

35 PSD. |

31 MARCH 1954

Demands for Grants 3786

on the advice of the Central Advisory
Board. A meeting of the Central Ad-
visory Board is being held on the 8th
and 9th April at Bombay. The Board
will consider the recommendations of
the Indian Labour Conference held at
Mysore and also examine other im-
portant matters such as standardisa-
tion, methods of collection of statis-
tics, disparity of wages in contiguous
States or 'in the same geographical
area, uniformity in regard to payment
of overtime, weekly days, rest days
etc. The question of reconstituting
the Board has also been placed on
the agenda, and I have every hope
that the Board will be able to reach
conclusions which would enable them
to take satisfactory action

I would like to ask you whether as
a humble Labour Minister I. am not
trying to put forward a labour policy
which will ultimately lead to agree-
ments on fundamental things in each
industry or not?

My Deputy Minister and colleague
told you what they did in Hyderabad
in the tripartite conference which was
held on the 24th and 25th of this
month, where they arrived at agree-
ments on the wage structure, the
constitution of the Central Wage
Board and State Wage Boards, and
abolition of contract labour. And
what is more, they said for two years,
if the agreements are all understood
properly, there shall be no adjudica-
tion. I ask whether I am not trying
to put my views into action, or whe-
ther I am gimply sitting here and not
talking as my hon. friend Mr. More
wanted me to talk. Supposing I am
able to succeed in these agreements—
and I shall succeed if I have the co-
operation of all sections of this House
—my view is, my labour policy is, the
Government’s labour policy is to havc
such agreements at the level of every
industry, every organised big and
small industry, so that if the condi-
tions of service are agreed to, it
principles are agreed to in regard to
profit-sharing and big questions like
bonus, at bipartite and tripartite
eetings, there will be no question of
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adjudication. I want to prove that
adjudication shall only be on paper,
and shall not be in practice. If I have
the co-operation and not the pessi-
mistic statements of my hon. friends
1 will prove in the course of two or
three years that I have secured agree-
ments at the level of every industry,
between the parties. If legislation is
agreed upon by workers and em-
ployers at bipartite and tripartite
level, how easy it would be to have
legislation!

The bonus question really is res-
ponsible for nearly thirty to forty
per cent. of the disputes. Supposing
at the level of bipartite and tripartite
agreements, we arrive at principles

or norms regarding bonus, to that ex-

tent adjudication is less. If agree-
ments are reached on all matters in
every industry between the workers
and employers—as I have shown in
the course of the last one and a half
years, so many agreements with re-
gard to big industries have been pro-
duced—then, to that extent, adjudica-
tion goes. So, will you tell me whe-
ther I am standing by the principles
that I enunciated, viz. that I stand for
internal settlement, that I stand for
collective bargaining, that I am
against adjudication, which I consider
as enemy No, 1?7

If today adjudication is there, it is
due to the following circumstances.
At the Naini Tal Conference, it was
a surprise to me how those who were
against adjudication and who said
that adjudication is a negation of free-
dom of association, suddenly came and
told me, we were for adjudication. It
is not the employer who told me that
he was for adjudication; he said
that he was against adjudica-
tion, But his trick was different, his
idea was different, his basis was diff-
erent; his view was, let me get Mr.
Giri to agree to take away adjudica-
tion from the picture, I shall then re-
fuse also conciliation. That has been
my feeling. On the one side, there

31 MARCH 1954  Demands for Grants 3788

was the feeling that the employer
was neither prepared for adjudication
nor conciliation. On the other side,
the workers who believed not in
adjudication, but in conciliation,
suddenly left me high and dry by
saying that they believed in adjudica-
tion. That was responsible for reten-
tion of adjudication in legislation. 1
do not want any challenges or coun-
ter-challenges. I do not believe in
questioning the genuineness of others.
In my life I have never questioned
the feelings held by others on diff-
erent subjects, because they have as
much right to differ from me, as I
have the right to differ from them.
That is what the Father of the Nation
has taught us, and as a humble fol-
lower of his I have tried to follow
those ideals in my public life extend-
ing nearly four decades.

I do not wish to say more, but I
am bound to explain my conduct on
one particular matter. My hon.
friends on all sides of this House
have a right to have an explana-
tion from me as to why that
wonderful Industrial Relations Bill
has not come up or has not seen the
light of day, a bill about which in
season and out of season I advertised
my wares, saying I have got a wonder-
ful bill. You have a right to expect
an explanation and I have a duty to
give an explanation. In fact, Sir,
when I became Minister for Labour on
the 13th May 1952, a Bill brought by
my esteemed friend, Mr. Jagjivan
Ram, which went up to Select Com-

"mittee and could not be passed owing
_to the dissolution of Parliament, was

there. And I, with the strong views
on adjudication that I had—which I
subsequently changed for the reasons
that I have already mentioned—also
wanted to have the reactions, fresh
knowledge and latest views of
organisations of workers, employers
and the public. A questionnaire of
115 questions was issued and 400 ans-
wers were received. The Naini Tal
Conference was held on the basis of
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that in October when we discussed
all these matters. A seven-man Com-
mittee was set up representing wor-
kers and employers, and they discussed
these matters about January; about
March 1953 the Labour Ministers’
Conference was called and we placed
all these matters before them. Cer-
tain understandings were reached
and we prepared a note. A statement
of all these was sent on to State Gov-
ernments for their views and we sent
it also to the Ministries for their
views. There were certajn really
genuine differences on fundamental
issues. We were trying to see how to
come to an understanding on all those
fundamental issues and that took
about four or flve months. After that,
in spite of the fact that a few funda-
mental differences were still there,
we do hope to bridge them, my lea-
der, the Prime Minister said: ‘Get the
Bill drafted’. Of course, the legal
draftsmen took three months and the
Bill is now drafted and completed—
and I will have to put it before the
Cabinet. In fact at the Mysore Con-
ference, the representatives of wor-
kers and employers desired to see
what that Bill was. The Labour
Ministers also wanted to see what that
Bill was But I could not give any
word or assurance, because without
the permission and sanction of the
Cabinet, I could not do so, and the
Bill ajso was at that time still in the
drafting stage. Now the Bill is
drafted; it is going before the Cabinet.

Whether you accept my explanation
whether I really wanted to delay
things, I am not much concerned;
while workers to some extent were
injured in a way, just as Mr. Venkata-
raman pointed out, where urgently
certain things had to be done, I quite
agree with him and I do hope that, if
we could have the present Act, the
Act of 1948 plus those points which
were mentioned, it would be very
good. Anyway, I can assure you in
all humility that I am as anxious as
anybody else today to get the Bill
through. But I say that there has
been in existence the Act of 1948
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which generally protects the interests
of workers. Certainly, as I have said,
some of the lacunee mentioned by my
esteemed friend, Mr. Venkataraman,
must be covered by the new legisla-
tion so that the workers may be pro-
tected in all ways.

Therefore, I am glad that I have
been given an opportunity to explain
my conduct in the matter of proceed-
ing, if I may say so, very cautiously,
because any step in the wrong direc-
tion may spoil the whole show. I
have been trying to see that conven-
tions are established whereby the
workers and employers could sit to-
gether and come to agreements on
fundamental issues.

Shri Nambiar: If the employers re-
fuse to sit together?

Shri V. V. Giri: T have shown in a
way, whatever little employers and
whatever little workers may be, at the
highest level the top ranking workers
—leaders like Dange and Khandubhai
Desai—and top ranking captains of in-
dustry representing their organisa-
tion. I did not find it difficult to
bring them together and discuss mat-
ters. With the expert knowledge that
they possegs, they would be able to
see how far practical results could be
achieved and they tried to achieve
those results as I have pointed out to
Mr. More, on four occasions during
the last 14 years. I can do so and I
am almost absolutely certain in my
own ' mind provided the workers
strengthen their organisations on a
democratic basis with sanctions behind
them, with just demands placed be-
fore the employers. If they can give
me that assurance and co-operation, 1
shall certainly produce this magic,
I am absolutely confident about it;
I am always an optimist and there-
fore let my hon. friends be not mis-
taken in thinking that nothing is pro-
duced or nothing is done. Something
is done; it may not be much. But,
certainly, it will be done if there is
co-operation from every one of you,
which I seek.

Shri Nambiar: May I know—I asked
the hon. Deputy Minister also—what
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about the recognition of trade unions.
He said nothing. We could not under-
stand the Government’s policy.

Shri V. V. Giri: We shall deal with
it in the Bill which will be placed be-
fore the House.

Shri Nambiar: When are we to ex-
pect it; when will it be before the
House and when will it be got
through?

Shri V. V. Giri: I can say very soon.

Shri Elayaperumal: Many labourers
in the South are compelled to do work
against their wishes such as to remove
dead cattles, to beat nasty drums and
to dig burial bits by land lords and
the public. May I know whether there
is any provision in the Minimum
Wages Act about that?

Shri V. V. Giri: 1 am sure there
are provisions in the Minimum Wages
Act and we are also going into the
whole matter in Bombay in the course
of the next four or flve days. My
advice to the hon. Member through
you, Sir, is to organise agricultural
labourers. They should form unions
and run them in the proper way and
get resolutions passed.

Shri Sadhan Gupta (Calcutta South-
East): May I ask whether the Minis-
ter would consider the setting up of
an Industrial Tribunal to adjudicate
on the demands of the Insurance em-
ployees? !

Shri V. V. Giri: That is a matter
which is at the highest level now.

Shri Sadhan Gupta: How long will
it take at the highest level?

Shri V. V. Girt: I think very soon.

Mr. Deputy-Speaker: I will now put
all the cut motions relating to the
Ministry of Labour to the vote of the
House.

The cut motions were negatived.
Mr. Deputy-Speaker: Now, I will

put the Demands to the vote of the
House,
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The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper in respect of Demands Nos.
85, 66, 67, 68, 69 and 130 be granted
to the President, to complete the
sums necessary to defray the
charges that will come in the
course of payment during the year
ending the 31st day of March, 1958,
in respect of the corresponding
heads of Demands entered in the
second column thereof.”

The motion was adopted.

[The motions for Demands for
grants which were adopted by the
House are reproduced below—Ed. of
PP.]

DemAND No. 65—MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 28,99,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Ministry ot Labour'.”

DEMAND No. 66—CHIEF INSPECTOR OF
MINES

“That a sum not exceeding
Rs. 873,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955. in
respect of ‘Chief Inspector of
Mines’.”

DEMAND No. 67—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 2,97,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March., 1955. in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Labour’.”
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DEmManD No. 68—EMPLOYMENT
EXCHANGES AND RESETTLEMENT

“That a sum not exceeding
Rs. 1,18,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will ceme in course of
payment during the year ending
the 81st day of March, 1955, in
respect of ‘Employment Ex-
changes and Resettlement'.”

DemAND No. 69—CiviL DEFENCE

“That a sum not exceeding
Rs. 1,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

payment during the year ending
the 31st day of March, 1955, in
respect of ‘Civil Defence’.”

DeEMAND No. 130—CAPITAL OUTLAY OF

THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 1,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Capital Outlay of the

Ministry of Labour’.
The House then adjourned till Two

of the Clock on Thursday, the 1st
April, 1954,





